
Nature of
Entity

Address

Group Part of
Promoter/
Promoter
Group of
Target

company

Details of Shares/Voting Rights held
by the Selling Shareholders

Pre-Transaction Post Transaction
No of
Equity
Shares

No of
Equity
Shares

% of equity
share

holding

% of equity
share

holding

This Detailed Public Statement is being issued Swaraj Shares and Securities Private Limited, the Manager to the Offer
('Manager'), for and on behalf of the Acquirer in compliance with the provisions of Regulations 3 (1), and 4 read with
Regulations 13(4), 14(3), and 15(2) of the SEBI (SAST) Regulations, pursuant to the public announcement dated Friday,
November 10, 2023, which was filed with Securities and Exchange Board of India, Stock Exchange, and the Target Company
at its registered office, in terms of Regulations 3(1) and 4 and other applicable Regulations of the SEBI (SAST) Regulations.
The Public Announcement was sent to SEBI, BSE, and to the Target Company on Friday, November 10, 2023, in terms of
Regulations 14 (1) and 14 (2) of the SEBI (SAST) Regulations.
For the purpose of this Detailed Public Statement, the following terms have the meaning assigned to them herein below:
‘Acquirer’ refers to Ms. Ira Ramesh Mishra Daughter of Ramesh Chandra Mishra, aged 25 years, Indian Resident, bearing Permanent
Account Number ‘DDGPM0606E’ under the Income Tax Act, 1961, resident at 1204, T-6, Emerald Isle, Powai, Saki Vihar Road, L&T Gate
No.6, Mumbai - 400072, Maharashtra, India.
'BSE'/ 'Stock Exchange' refers to BSE Limited, only stock exchange where presently the Equity Shares of the Target Company are listed.
‘Board of Directors’ means the board of directors of the Target Company.
‘Buying Broker’ means Nikunj Stock Brokers Limited, the registered broker for this offer as appointed by the Acquirer, through whom
the purchases and the settlement of the offer shall be made.
‘CIN’ means Corporate Identification Number issued under the Companies Act, 1956/ 2013, and the rules made thereunder.
‘DIN’ means Director Identification Number issued and allotted under the Companies Act 1956/ 2013, and the rules made thereunder.
‘Escrow Account’ refers Escrow Account opened in accordance with Regulation 17 of the SEBI (SAST) Regulations, 2011 under the
name and style of ‘GD Trading Open Offer Escrow Account’ with Axis Bank Limited, the Escrow Banker.
‘Escrow Agreement’ refers Escrow Agreement, dated Friday, November 10, 2023, entered amongst and between the Acquirer, Escrow
Banker, and the Manger to the Offer.
'Escrow Amount' refers the amount aggregating to Rs.3,10,000.00/- (Rupees Three Lakhs Ten Thousand Only) maintained by the
Acquirer with the Escrow Banker, in accordance with the Escrow Agreement.
‘Escrow Banker’ refers to Axis Bank Limited.
‘Equity Shares’ means fully paid-up equity shares of face value of Rs.10.00/- (Rupees Ten Only) each.
'Identified Date' means the date falling on the 10th (tenth) Working Day prior to the commencement of the Tendering Period for the
Offer, for the purposes of determining the Public Shareholders to whom the Letter of Offer shall be sent. It is clarified that all the Public
Shareholders (registered or unregistered) who own Equity Shares are eligible to participate in this Offer at any time before expiry of the
Tendering Period.
'ISIN' is the abbreviation for International Securities Identification Number.
'Offer' means an open offer being made by the Acquirer for acquisition of up to 25,500 (Twenty-Five Thousand Five Hundred) Equity
Shares, representing 25.50% (Twenty-Five Point Five Zero Percent)* of the Voting Share Capital of the Target Company, at an offer
price of Rs.12.00/- (Rupees Twelve Rupees Only) per Equity Share, to the Public Shareholders of the Target Company, payable in cash,
assuming full acceptance aggregating to a maximum consideration of aggregating to an amount of Rs.3,06,000/- (Rupees Three Lakh
and Six Thousand Only).
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-
Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement, the shareholding of the
Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore
the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.
‘Offer documents’ shall mean Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendation
of the Committee of the Independent Directors of the Company, Pre-Offer Cum Corrigendum to Detailed Public Statement, and Post
Offer Public Announcement, and any other notices, advertisements, and corrigendum issued by or on behalf of the Manager.
‘Offer Period’ is the period from the date on which the Public Announcement was issued by the Acquirer, i.e., Friday, November 10,
2023, and the date on which the payment of consideration to the Public Shareholders whose Equity Shares are validly accepted in this
Offer, is made, or the date on which this Offer is withdrawn, as the case may be.
‘Offer Price’ is the price Rs.12.00/- (Twelve Rupees) per Offer Share.
‘Offer Shares’ refers to 25,500 (Twenty-Five Thousand and Five Hundred) Equity Shares, representing 25.50% (Twenty-Six Percent)*
of the Target Company.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-
Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement, the shareholding of the
Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore
the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.
‘PAN’ is the abbreviation for Permanent account number allotted under the Income Tax Act, 1961.
'Promoters' / 'Selling Promoter Shareholders' refers to the existing promoters of the Target Company, in accordance with the
provisions of Regulations 2 (1) (s), and 2 (1) (t) of the SEBI (SAST) Regulations, read with Regulations 2 (1) (oo) and 2 (1) (pp) of the
SEBI (ICDR) Regulations, in this case, namely being, Rekha Ravindrakumar Ruia, Shekhar Somani, Nitya Somani and Ceres Company
Pvt Ltd.
‘Public Announcement’ is the Public Announcement dated Friday, November 10, 2023.
‘Public Shareholders’ refers to all the equity shareholders of the Target Company other than (i) Acquirer, (ii) Promoters and members
of the Promoter Group, and (iii) persons deemed to be acting in concert with parties at (i), and (ii) in compliance with the provisions of
Regulation 7(6) of the SEBI (SAST) Regulations.
‘SCRR’ means Securities Contract (Regulation) Rules, 1957, as amended.
‘SEBI’ means Securities and Exchange Board of India.
‘SEBI (LODR) Regulations’ means Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 and subsequent amendment thereto.
‘SEBI (SAST) Regulations’ means Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and subsequent amendment thereto.
‘Target Company’ / ‘G.D. TRADING AND AGENCIES LIMITED’ refers to G.D. Trading and Agencies Limited bearing corporate identity
number ‘L51900MH1980PLC022672’, with its registered office located at Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani Marg,
Ballard Estate, Mumbai-400001, Maharashtra, India.
‘Tendering Period’ means the period which shall have the meaning ascribed to it under Regulation 2(1)(za) of the SEBI (SAST)
Regulations.
‘Underlying Transaction’ refers to the transaction for sale and purchase of the Sale Shares as contemplated under the Share Purchase
Agreement.
‘Voting Share Capital’ shall mean the total voting Equity Share capital of the Target Company on a fully diluted basis expected as of
the 10th (tenth) Working Day from the closure of the Tendering Period for the Offer.
‘Working Day’ refers to the day which shall have the meaning ascribed to it under Regulation 2(1)(zf) of the SEBI (SAST) Regulations.
I. DETAILS OF THE ACQUIRER, TARGET COMPANY, AND OFFER
A. INFORMATION ABOUT THE ACQUIRER - MS. IRA RAMESH MISHRA
(a) Ms. Ira Ramesh Mishra daughter of Ramesh Chandra Mishra aged 25 years, Indian Resident, bearing Permanent Account

Number 'DDGPM0606E' under the Income Tax Act, 1961, resident at 1204, T-6, Emerald Isle, Powai, Saki Vihar Road, L&T Gate
No.6, Mumbai - 400072, Maharashtra, India with contact number '+91-9822200989'.

(b) Acquirer has completed her bachelor's in computer science from NIIT University and completed Bachelor of Legislative Law from
Utkal University. She has a specialization in Data Science and Business Analytics. She is also a member of Bar Council. She worked
on Cyber Security Project relating to Telecom Industry. As on date, is acting in the capacity of a Managing Director at Aris
International Limited and is holding directorship at Rover Finance Limited, additionally, she is a designated partner at Careerup
LLP.

(c) The Net Worth of Acquirer as on Friday, November 10,2023, is Rs.44,63,400/- Lakhs (Rupees Forty-Four Lakhs Sixty-Three
Thousand Four Hundred Only) as certified bearing unique document identification number '23175050BGZFNN7249' on Friday,
November 10, 2023, by Chartered Accountant, Jay Ashok Shah bearing membership number '175050', partner at M/s Jay A Shah
& Associates (Chartered Accountants) bearing firm registration number '0144800W' having their office located at B-101-102, Shree
Sai Towers CHS Ltd, Sodawala Lane, 1st Floor, Borivali West, Mumbai - 400092, India, and with contact details being
'+91-9699468404', Email Address being 'jashahassociates@gmail.com'.

(d) As on date of this Detailed Public Statement, the Acquirer, has individually confirmed, warranted, and undertaken that:
i. Acquirer does not hold any shares or voting rights of the Target Company. Except for the underlying transaction, as on the date

of this DPS, the Acquirer does not have any relationship or interest in the Target Company.
ii. After completion of open offer, the Acquirer shall be classified and will become the Promoter of the Target Company, subject to

the compliance of the SEBI (LODR) Regulations. Pursuant to the consummation of the Underlying Transaction and subject to
compliance with the SEBI (SAST) Regulations, the Acquirer will acquire sole control over the Target Company and shall become
a promoter of the Target Company including in accordance with the provisions of SEBI (LODR) Regulations. Upon completion
of the Offer, the existing Selling Promoter Shareholders shall cease to be promoters of the Target Company and the Acquirer shall
be the new promoter of the Target Company, subject to compliance with conditions specified in Regulation 31A of the SEBI (LODR)
Regulations.

iii. The Acquirer does not belong to any group.
iv. The Acquirer is not forming part of the present promoter and promoter group of the Target Company.
v. There are no directors representing the Acquirer on the board of the Target Company.
vi. The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of the provisions of Section 11B of the ('SEBI

Act') or under any other Regulation made under the SEBI Act.
vii. The Acquirer has not been categorized nor are appearing in the 'Wilful Defaulter or a fraudulent borrower' list issued by any bank,

financial institution, or consortium thereof in accordance with the guidelines on wilful defaulters or fraudulent borrowers issued by
Reserve Bank of India.

viii. The Acquirer is not declared as 'Fugitive Economic Offenders' under Section 12 of the Fugitive Economic Offenders Act, 2018.
ix. There is/are no persons acting in concert in relation to this Offer within the meaning of Regulation 2(1)(q)(1) of the SEBI (SAST)

Regulations.
x. The Acquirer will not sell the Equity Shares of the Target Company, held, and acquired, if any, during the Offer period in terms of

Regulation 25(4) of the SEBI (SAST) Regulations.
B. INFORMATION ABOUT THE SELLING SHAREHOLDERS
1. The Selling Shareholders forms a part of the promoter and promoter group of the Target Company, and prior to the execution

of the Share Purchase Agreement held 74,500 (Seventy-Four Thousand and Five Hundred) Equity Shares, representing 74.50%
(Seventy- Four Point Five Zero Percent) of the Voting Share Capital of the Target Company. Pursuant to the execution of the Share
Purchase Agreement, the Acquirer has agreed to purchase 74,500 (Seventy-Four Thousand and Five Hundred) Equity Shares,
representing 74.50% (Seventy- Four Point Five Zero Percent) of the Voting Share Capital of the Target Company from the Selling
Shareholders.

2. The details of the Selling Shareholders who have entered into the Share Purchase Agreement with the Acquirer, are as follows:
Sr. Name, and Address of the
No. Selling Shareholders

1. Mr. Shekhar Somani
Resident at 5th Floor, Kapur Mahal,
Netaji Subhash Road, Marine Drive,
Mumbai - 400020, Maharashtra, India Individual None Yes 7,010 7.01 Nil Nil

2. Ms. Rekha Ravindrakumar Ruia
Resident at 211, Samudra Mahal,
dr Annie Beasant Road, Worli,
Mumbai-400018, Maharashtra, India Individual None Yes 6,000 6.00 Nil Nil

3. Ms. Nitya Somani
Resident at 5th Floor, Kapur Mahal,
Netaji Subhash Road, Marine Drive,
Mumbai - 400020, Maharashtra, India Individual None Yes 37,070 37.07 Nil Nil

4. M/s Ceres Company Private Limited Private None Yes 24,420 24.42 Nil Nil
Registered Office located at Indian Limited
Mercantile Chambers 3rd Floor 19 R, Company
Kamani Marg, Mumbai - 400001,
Maharashtra, India

Total 74,500 74.50% Nil Nil
3. Post completion of the Offer formalities, the Selling Shareholders shall relinquish the control and management of the Target

Company in favor of the Acquirers, in accordance with and in compliance with the provisions of Regulation 31A of SEBI (LODR)
Regulations.

4. The Selling Shareholders have not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section
11B of the SEBI Act or under any other regulation made under the SEBI Act.

C. INFORMATION ABOUT THE TARGET COMPANY
(The disclosurementioned under this section has been sourced from information published by the Target Company or
provided by the Target Company or publicly available sources)

1. The Target Company was incorporated on May 28, 1980, under the provisions of Companies Act, 1956, bearing Corporate
Identification Number 'L51900MH1980PLC022672' and there has been no change in the name of the Target Company since
incorporation. The registered office of the Target Company is situated at Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani
Marg, Ballard Estate, Mumbai, Maharashtra, 400001 and the contact details of the Target Company, namely being, Email Address
is 'gdtal2000@gmail.com', contact number is '+022-66314181,66314182 and website is 'www.gdtal.com'.

2. The Equity Shares of the Target Company bearing International Securities Identification Number ‘INE713N01013’. The Target
Company are presently listed on the BSE. The Target Company has already established connectivity with National Securities
Depository Limited (‘NSDL’).

3. The Scrip Code and Scrip ID are as follows:
Particulars BSE Limited
Scrip Code 504346
Scrip ID GDTRAGN

4. The Equity Share Capital of the Target Company is as follows:
Sr. Particulars Number of Shares Face Value Aggregate Amount
No.
1. Authorized Share capital
a. Equity Share Capital 2,50,000 Rs.10.00/- Rs.25,00,000/-

(Two Lakhs Fifty Thousand) (Rupees Ten Only) (Rupees Twenty-Five Lakhs Only)
b. Preference Share Capital 50,000 Rs.100.00/- Rs.50,00,000/-

(Fifty Thousand) (Rupees Hundred Only) (Rupees Fifty Lakhs Only)
Total 3,00,000 Rs.75,00,000/-

(Three Lakhs) (Rupees Seventy-Five
Lakhs Only)

2. Issued, subscribed and paid-up Share capital
a. Equity Share Capital 1,00,000 Rs.10.00/- Rs.10,00,000.00/-

(One Lakh) (Rupees Ten Only) (Rupees Ten Lakhs Only)
b. Preference Share capital 50,000 Rs.100.00/- Rs.50,00,000.00/-

(Fifty Thousand) (Rupees Hundred Only) (Rupees Fifty Lakhs Only)
Total 1,50,000 Rs.60,00,000.00/-

(One Lakh Fifty Thousand) (Rupees Sixty Lakhs Only)
5. There are no outstanding partly paid-up shares or any other convertible instruments to be converted into Equity Shares of the

Target Company at a future date. Further, none of the Equity Shares are subject to any lock-in obligations.
6. The Equity Shares of the Target Company are infrequently traded on BSE within the meaning of explanation provided in Regulation

2(j) of the SEBI (SAST) Regulations.
7. The brief audited and limited reviewed financial statements for the Financial Years ending March 31, 2023, March 31, 2022, and

March 31, 2021 and for the period ended September 30, 2023, are as follows:
(Amount in Lakhs except Equity Share Data)

Particulars For the period ended Audited Financial Statements
September 30, 2023 for the Financial Year ending March 31

2023 2022 2021
Total Income - - - -
Net Earnings or Profit/(Loss) after tax (6.88) (7.22) (6.57) (8.25)
Earnings per Share (EPS) (6.88) (7.22) (6.57) (8.25)
Net Worth (783.91) (777.03) (769.81) (763.24)

II. DETAILS OF THE OFFER
1. The Offer is being made by the Acquirer under the provisions of Regulations 3(1) and 4 of the SEBI (SAST) Regulations to acquire

up to 25,500 (Twenty-Five Thousand Five Hundred) Equity Shares, representing 25.50% (Twenty-Five Point Five Zero Percent)*
of the Voting Share Capital of the Target Company, at a price of Rs. 12.00/- (Rupees Twelve Only) per Equity Share from the Public
Shareholders of the Target Company. Assuming full acceptance, the total consideration payable by the Acquirer under the Offer
at the Offer Price aggregates to Rs.3,06,000.00/- (Rupees Three Lakhs Six Thousand Only), payable in cash, in accordance with
the provisions of Regulation 9(1)(a) of the SEBI (SAST) Regulations, subject to the terms and conditions set out in the Public
Announcement, this Detailed Public Statement, and Offer Documents.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00%
(Twenty-Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement,
the shareholding of the Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of
the total Equity Shares, therefore the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.

2. This Offer is being made under SEBI (SAST) Regulations, to all the Public Shareholders of the Target Company as on Thursday,
December 21, 2023 under the provisions of Regulation 7(6) of the SEBI (SAST) Regulations.

3. This Offer is not conditional upon any minimum level of acceptance in terms of the Regulation 19(1) of SEBI (SAST) Regulations.
4. This Offer is not a competitive bid in terms of the Regulation 20 of SEBI (SAST) Regulations.
5. This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of Equity Shares of the Target Company.
6. The Equity Shares of the Target Company will be acquired by the Acquirer as fully paid up, free from all liens, charges, and

encumbrances and together with the rights attached thereto, including all rights to dividend, bonus and rights offer declared
thereof.

7. The Manager does not hold any Equity Shares in the Target Company as on the date of appointment as Manager to the Offer.
The Manager hereby declares and undertakes that, it shall not deal in the Equity Shares of the Target Company during the period
commencing from the date of their appointment as Manager until the expiry of 15 (Fifteen) Days from the date of closure of this
Offer.

8. To the best of the knowledge and belief of the Acquirer, as on the date of this Detailed Public Statement, there are no statutory
or other approvals required to implement the Offer other than as indicated in Section VI of this Detailed Public Statement. If any
other statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject to the
receipt of such other statutory approvals. The Acquirer will not proceed with the Offer in the event such statutory approvals are
refused in terms of Regulation 23 of the SEBI (SAST) Regulations. In the event of withdrawal, a public announcement will be made
within 2 (two) Working Days of such withdrawal, in the same newspapers in which this Detailed Public Statement has been
published and such public announcement will also be sent to SEBI, BSE’s, and to the Target Company at its registered office.

9. The Acquirer does not have any plans to alienate any significant assets of the Target Company whether by way of sale, lease,
encumbrance or otherwise for a period of 2 (two) years except in the ordinary course of business. The Target Company’s future
policy for disposal of its assets, if any, within 2 (two) years from the completion of Offer will be decided by its Board of Directors,
subject to the applicable provisions of the law and subject to the approval of the shareholders through Special Resolution passed
by way of postal ballot and the notice for such postal ballot shall contain reasons as to why such alienation is necessary in terms
of Regulation 25(2) of SEBI (SAST) Regulations.

10. This Detailed Public Statement is being published in the following newspapers:
Publication Language Edition

Financial Express English daily All Editions
Jansatta Hindi Daily All Editions

Mumbai Lakshadeep Marathi daily Mumbai Edition
11. The Public Shareholders who tender their Equity Shares in this Offer shall ensure that all the Equity Shares validly tendered by the

Public Shareholders in this Offer are free from all liens, charges, and encumbrances and together with the rights attached thereto,
including all rights to dividend, bonus and rights offer declared thereof, and in accordance with the terms and conditions set forth
in the Public Announcement, this Detailed Public Statement and as will be set out in the Letter of Offer, and the tendering Public
Shareholders shall have obtained all necessary consents for it to sell the Offer Shares on the foregoing basis.

12. If the aggregate number of Equity Shares validly tendered in this Offer by the Public Shareholders, is more than the Offer Size,
then the Equity Shares validly tendered by the Public Shareholders will be accepted on a proportionate basis, in consultation with
the Manager.

13. In terms of Regulation 25(2) of SEBI (SAST) Regulations, the Acquirer hereby undertakes and declare that, he has no intention
to alienate any material assets of the Target Company whether by way of sale, lease, encumbrance, or otherwise for the period
2 (two) years from the closure of this Offer, except (a) in the ordinary course of business of the Target Company; and (b) on account
of regulatory approvals or conditions or compliance with any law that is binding on or applicable to the Target Company.

14. As per Regulation 38 of the SEBI (LODR) Regulations read with rule 19A of the ('SCRR'), the Target Company is required to
maintain at least 25.00% public shareholding as determined in accordance with the SCRR, on a continuous basis for listing. Upon
completion of the Offer and the underlying transaction pursuant to the Share Purchase Agreement, the public shareholding will
fall below the required minimum public shareholding. In case if the public shareholding of the Target Company falls below the
minimum level as required to be maintained by the Target Company under the SCRR and the SEBI (LODR) Regulations, the
Acquirer undertakes to reduce her shareholding to the level stipulated in the SCRR within the time and in the manner specified
in the SCRR and SEBI (LODR) Regulations.

15. If the Acquirer acquires Equity Shares of the Target Company during the period of 26 (twenty-six) weeks after the Tendering Period
at a price higher than the Offer Price, then the Acquirer shall pay the difference between the highest acquisition price and the
Offer Price, to all Public Shareholders whose Offer Shares have been accepted in the Offer within 60 (sixty) days from the date
of such acquisition. However, no such difference shall be paid in the event that such acquisition is made under another open offer
under the SEBI (SAST) Regulations, or pursuant to Securities and Exchange Board of India (Delisting of Equity Shares) Regulations,
2021, including subsequent amendments thereto, or open market purchases made in the ordinary course on the stock exchange,
not being negotiated acquisition of Equity Shares of the Target Company in any form.

16. The payment of consideration shall be made to all the Public Shareholders, who have tendered their Equity Shares in acceptance
of the Offer within 10 (ten) Working Days of the expiry of the Tendering Period. Credit for consideration will be paid to the Public
Shareholders who have validly tendered Equity Shares in the Offer by crossed account payee cheques/pay order/demand drafts/
electronic transfer. It is desirable that Public Shareholders provide bank details in the Form of Acceptance cum Acknowledgement,
so that the same can be incorporated in the cheques/demand draft/pay order.

III. BACKGROUND TO THE OFFER
A. This Open Offer is a mandatory open offer being made by the Acquirer in terms of Regulation 3(1) and Regulation 4 of the SEBI

(SAST) Regulations pursuant to the execution of the Share Purchase Agreement to acquire in excess of 25.00% (Twenty-Five
percent) of the Equity and Voting Share Capital of the Target Company along with control over the Target Company. The details
of which are specified hereinafter

Type of Transaction (direct/ indirect) The Underlying Transaction involves a direct acquisition of 74,500 (Seventy-Four
Thousand and Five Hundred) Equity Shares, representing 74.50% (Seventy-Four
Point Five Zero Percent) of the Voting Share Capital of the Target Company at a
negotiated price of Rs.12.00/- (Rupees Twelve Only) per Equity Share from the Selling
Promoter Shareholders of the Target Company.

Mode of Transaction (Agreement/ The Acquirer and the Selling Shareholders, have entered into and executed a Share
Allotment/Market purchase) Purchase Agreement as on the date of the Public Announcement, in pursuance of

which the Acquirer has agreed to acquire 74,500 (Seventy-Four Thousand and Five
hundred) Equity Shares, representing 74.50% (Seventy-Four Point Five Zero Percent)
of the Voting Share Capital of the Target Company at a price of Rs.12.00/- (Rupees
Twelve Only), in accordance with the terms of the Share Purchase Agreement.
Consequently, the Acquirer shall acquire substantial Voting Share Capital along with
complete control over the management of the Target Company after the successful
completion of this Offer.

Equity Shares / Number of 74,500
Voting rights Equity Shares (Seventy-Four Thousand and Five Hundred)
acquired/ proposed % vis-à-vis Total 74.50%
to be Acquired Voting Share (Seventy-Four Point Five Zero Percent)

Capital
Total Consideration for Equity Rs.8,94,000.00/-
Shares / Voting Rights acquired (Rupees Eight Lakhs Ninety-Four Thousand Only)
Mode of payment (Cash/ securities) Cash
Regulation which has triggered Regulations 3(1) and 4 of the SEBI (SAST) Regulations

C. Upon completion of the Offer, the Acquirer shall be the classified as the new promoter of the Target Company along with the existing
Promoters, subject to compliance with conditions specified in Regulation 31A of the SEBI (LODR) Regulations.

D. The prime object of this Offer is to acquire substantial Equity Shares and Voting Rights capital accompanied by joint control over
the Target Company. The Acquirer intends to expand the Target Company's business activities by carrying on additional business
for commercial reasons and operational efficiencies. The Acquirer reserves the right to modify the present structure of the business
in a manner which is useful to the larger interest of the shareholders. Any change in the structure that may be carried out, will be
in accordance with applicable laws.

IV. EQUITY SHAREHOLDING AND ACQUISITION DETAILS
A. The current and proposed shareholding pattern of the Acquirer in the Target Company and the details of the acquisition are as

follows:

Details Acquirer
Number of Equity Shares % of Equity Share Capital

Shareholding as on the Public Announcement date 74,500 74.50%
(Seventy-Four Thousand (Seventy-Four-point

Five Hundred) Five Percent)
Equity Shares acquired between the Public Announcement
date and the Detailed Public Statement date Nil Nil
Equity Shares proposed to be acquired in the Offer* 25,500 25.50%

(Twenty-Five Thousand (Twenty-Five-point
Five Hundred) Five Percent)

Post-Offer Shareholding on diluted basis on 10th (tenth) 1,00,000 100.00%
Working Day after closing of Tendering Period* (One Lakh) (Hundred Percent)

*Assuming all the Equity Shares which are offered are accepted in this Offer.
V. OFFER PRICE
A. The Equity Shares of the Target Company bearing International Securities Identification Number ‘INE713N01013’ are presently

listed on the BSE bearing Scrip ID ‘GDTRAGN’ Scrip Code ‘504346’.
B. The trading turnover in the Equity Shares of the Target Company on BSE based on trading volume during the 12 (twelve) calendar

months prior to the month of Public Announcement (November 01, 2022, to October 31, 2023) have been obtained from
www.bseindia.com, as given below:

Based on the information provided above, the Equity Shares of the Target Company are infrequently traded on the BSE within
the meaning of explanation provided in regulation 2(1)(j) of the SEBI (SAST) Regulations.

C. The Offer Price of Rs.12.00/- (Rupees Twelve Only) is justified in terms of Regulation 8 of the SEBI (SAST) Regulations, being more
than highest of the following:

Sr. No. Particulars Price
a) Negotiated Price under the Share Purchase Agreement attracting the obligations to Rs.12.00/-

make a Public Announcement for the Offer (Rupees Twelve Only)
b) The volume-weighted average price paid or payable for acquisition(s) by the Acquirer,

during the 52 (fifty-two) weeks immediately preceding the date of Public Announcement Not Applicable
c) The highest price paid or payable for any acquisition by the Acquirer, during the 26

(twenty-six) weeks immediately preceding the date of Public Announcement Not Applicable
d) The volume-weighted average market price of Equity Shares for a period of 60 (sixty)

trading days immediately preceding the date of Public Announcement as traded on
BSE where the maximum volume of trading in the Equity Shares of the Target Company
are recorded during such period, provided such shares are frequently traded Not Applicable

e) Where the Equity Shares are not frequently traded, the price determined by the Rs. (777.03)/-
Acquirer and the Manager considering valuation parameters per Equity Share including, (Rupees seven Hundred
book value, comparable trading multiples, and such other parameters as are customary Seventy-Seven and
for valuation of Equity Shares Three Paise Only)

*Cost Accountant, Mr. Suman Kumar Verma, bearing Membership number ‘28453’, IBBI Registered Valuer Registration number
‘IBBI/RV/05/2019/12376’ and having his office at Lane No. 10, Indra Park, Palam Colony, New Delhi - 110045 with the Email
address being ‘ipskverma@gmail.com’, through his valuation report dated Friday, November 10, 2023, has certified that the
fair value of the Equity Share of Target Company is Rs.0.00/- (Nil) per Equity Share.
In view of the parameters considered and presented in the table above, in the opinion of the Acquirer and Manger to the Offer
the Offer Price of Rs.12.00/- (Rupees Twelve Only) per Equity Share being the highest of the prices mentioned above is justified
in terms of Regulation 8 (2) of the SEBI (SAST) Regulations and is payable in cash.

D. There have been no corporate actions undertaken by the Target Company warranting adjustment of any of the relevant price
parameters under Regulation 8(9) of the SEBI (SAST) Regulations.

E. There has been no revision in the Offer Price or to the size of this Offer as on the date of this Detailed Public Statement.
F. An upward revision in the Offer Price or to the size of this Offer, if any, on account of competing offers or otherwise, will be done

at any time prior to the commencement of the last 1 (one) Working Day before the commencement of the Tendering Period in
accordance with the provisions of Regulation 18(4) of the SEBI (SAST) Regulations. In the event of such revision, the Acquirer
shall (i) make corresponding increases to the escrow amounts, as more particularly set out in paragraph V (E) of this Detailed Public
Statement; (ii) make a public announcement in the same newspapers in which this Detailed Public Statement has been published;
and (iii) simultaneously with the issue of such announcement, inform SEBI, BSE, and the Target Company at its registered office
of such revision.

VI. FINANCIAL ARRANGEMENTS
A. In terms of Regulation 25(1) of the SEBI (SAST) Regulations, the Acquirer has adequate financial resources and has made firm

financial arrangements for the implementation of the Offer in full out of their own sources/ Net-worth and no borrowings from any
Bank and/ or Financial Institutions are envisaged, the details of which are specified by Chartered Accountant Jay Ashok Shah
bearing membership number '175050', partner at M/s Jay A Shah & Associates, Chartered Accountants bearing firm registration
number '0144800W' having their head office located at B-101-102, Shree Sai Towers CHS Ltd, Sodawala Lane, 1st Floor, Borivali
West, Mumbai - 400 092, India, with contact details being +91- 96994 68404, Email Address being 'jashahassociates@gmail.com',
has vide certificate dated Friday, November 10, 2023, certified that sufficient resources are available with the Acquirer for fulfilling
her Offer obligations in full;

B. The maximum consideration payable by the Acquirer to acquire up to 25,500 (Twenty-Five Thousand Five Hundred) Equity Shares,
representing 25.50% (Twenty-Five Point Five Zero Percent) of the Voting Share Capital of the Target Company at the Offer Price
of Rs.12.00/- (Twelve Only) per Equity Share, assuming full acceptance of the Offer aggregating to an amount of Rs.3,06,000.00/
- (Rupees Three Lakhs Six Thousand Only). In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has
opened an Escrow Account under the name and style of 'GD Trading- Open Offer Escrow Account' with Axis Bank Limited and
has made Cash Deposit of Rs.3,10,000.00/- (Rupees Three Lakhs Ten Thousand Only) i.e. more than 100.00% of the total
consideration payable in the Offer, assuming full acceptance.

C. The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly empowered to
realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

D. Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the Chartered
Accountant, the Manager is satisfied about the ability of the Acquirer to fulfill her obligations in respect of this Offer in accordance
with the provisions of SEBI (SAST) Regulations.

E. In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer would deposit appropriate additional amount into
an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting such revision.

VII. STATUTORY AND OTHER APPROVALS
A. As of the date of this Detailed Public Statement, to the knowledge of the Acquirer, there are no statutory approvals required to

complete this Offer. However, in case of any such statutory approvals are required by the Acquirer at a later date before the expiry
of the Tendering Period, this Offer shall be subject to such approvals and the Acquirer shall make the necessary applications for
such statutory approvals.

B. All Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required, if any, to
tender the Offer Shares (including without limitation, the approval from the Reserve Bank of India) and submit such approvals, along
with the other documents required to accept this Offer. In the event such approvals are not submitted, the Acquirer reserves the
right to reject such Equity Shares tendered in this Offer. Further, if the holders of the Equity Shares who are not persons resident
in India had required any approvals (including from the Reserve Bank of India, or any other regulatory body) in respect of the Equity
Shares held by them, they will be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares, along with the other documents required to be tendered to accept this Offer. In the event
such approvals are not submitted, the Acquirer reserves the right to reject such Offer Shares.

C. The Acquirer shall complete all procedures relating to payment of consideration under this Offer within a period of 10 (ten) Working
Days from the date of expiry of the Tendering Period to those Public Shareholders who have tendered Equity Shares and are found
valid and are accepted for acquisition by the Acquirer.

D. In case of delay in receipt of any statutory approval, SEBI may, if satisfied that delayed receipt of the requisite approvals was not
due to any wilful default or neglect of the Acquirer or the failure of the Acquirer to diligently pursue the application for the approval,
grant extension of time for the purpose, subject to the Acquirer agrees to pay interest to the Public Shareholders as directed by
SEBI, in terms of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of wilful default by the
Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also become applicable and
the amount lying in the Escrow Account shall become liable for forfeiture.

E. In terms of Regulation 23(1) of the SEBI (SAST) Regulations, if the approvals mentioned in Section VI (A) are not satisfactorily
complied with or any of the statutory approvals are refused, the Acquirer has a right to withdraw the Offer. In the event of
withdrawal, the Acquirer (through the Manager), shall within 2 (two) Working Days of such withdrawal, make an announcement
stating the grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST) Regulations, in the same
newspapers in which the Detailed Public Statement was published, and such announcement will also be sent to SEBI, BSE’s, and
the Target Company at its registered office.

VII. TENTATIVE SCHEDULE OF ACTIVITY
Activity Day and Date
Date of issue of the Public Announcement Friday, November 10, 2023
Last date for publication of Detailed Public Statement in the newspapers Monday, November 20, 2023
Last date for filing of the Draft Letter of Offer with SEBI Tuesday, November 28, 2023
Last date for public announcement for a Competing Offer Tuesday, December 12, 2023
Last date for receipt of SEBI observations on the Draft Letter of Offer (in the event SEBI
has not sought clarifications or additional information from the Manager) Tuesday, December 19, 2023
Identified Date* Thursday, December 21, 2023
Last date by which the Letter of Offer after duly incorporating SEBI's comments to the
Draft Letter of Offer, is required to be dispatched to the Public Shareholders whose
names appear on the register of members on the Identified Date Friday, December 29, 2023
Last Date by which the committee of the independent directors of the Target Company
shall give its recommendation on the Offer to the Public Shareholders Wednesday, January 03, 2023
Last date for upward revision of the Offer price/ Offer size Thursday, January 04, 2023
Last date of publication of the Offer opening public announcement, announcing the
schedule of activities of this Offer, status of statutory and other approvals, if any, and
procedure for tendering acceptances, in the newspapers in which this Detailed Public
Statement has been published Thursday, January 04, 2023
Date of commencement of Tendering Period ('Offer Opening Date') Friday, January 05, 2023
Date of expiry of Tendering Period ('Offer Closing Date') Thursday, January 18, 2023
Date by which all requirements including payment of consideration, rejection/acceptance
and return of Equity Shares to the Public Shareholders of the Target Company whose
Equity Shares have been rejected in this Offer Friday, February 02, 2023

Note: The above timelines are indicative (prepared on the basis of timelines provided under the SEBI (SAST) Regulations) and
are subject to receipt of statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out
above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations;
*Identified Date is only for the purpose of determining the names of the Public Shareholders as on such date to whom the Letter
of Offer would be sent.

IX. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER
A. As per the provisions of Regulation 40 (1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 03, 2018,

bearing reference number ‘PR 49/2018’, requests for transfer of securities shall not be processed unless the securities are held
in dematerialized form with a depository with effect from April 01, 2019. However, in accordance with SEBI bearing reference
number ‘SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020’, shareholders holding securities in physical form are allowed
to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public
Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per the provisions
of the SEBI (SAST) Regulations.

B. All Public Shareholders, registered or unregistered, holding the Equity Shares in dematerialized form or holding locked-in Equity
Shares are eligible to participate in this Offer at any time during the period from the Offer Opening Date and Offer Closing Date
before closure of the Tendering Period. All Public Shareholders who have acquired Equity Shares but whose names do not appear
in the register of members of the Target Company on the Identified Date, or unregistered owners or those who have acquired
Equity Shares after the Identified Date, or those who have not received the Letter of Offer, may also participate in this Offer.
Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed receipt of
the Letter of Offer by any such person will not invalidate the Offer in any way.

DETAILEDPUBLICSTATEMENT INACCORDANCEWITHTHEPROVISIONSOFREGULATIONS13(4), 14(3),AND15(2)OFTHESECURITIESANDEXCHANGEBOARDOF INDIA(SUBSTANTIALACQUISITIONOFSHARESAND
TAKEOVERS)REGULATIONS,2011,ASAMENDED,

TOTHEPUBLICSHAREHOLDERSOF

G.D. TRADINGANDAGENCIES LIMITED
Corporate Identification Number: L51900MH1980PLC022672;

Registered Office: Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani Marg, Ballard Estate, Mumbai-400001, Maharashtra, India;
Tel: 022-66314181/66314182; Email Address: gdtal2000@gmail.com ; Website: www.gdtal.com

Open Offer for acquisition of up to 25,500 (Twenty-Five Thousand Five Hundred) Equity Shares, representing 25.50% (Twenty-Five Point Five Zero Percent))* of the Equity Voting Share Capital of G.D. Trading and Agencies Limited,
at an offer price of Rs.12.00/- (Rupees Twelve Only) per Equity Share, to the Public Shareholders of the Target Company, by the Acquirer namely being, Ms. Ira Ramesh Mishra pursuant to and in compliance with the provisions of
Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulation, 2011, as amended.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-Six Percent) of the total shares of the target company. However, as on the date of this Public
Announcement, the shareholding of the Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore the Offer Shares represent 25.50% of the Voting Share Capital
of the Target Company.

Stock
Exchange

BSE

Total no. of Equity Shares traded during the
12 (twelve) calendar months prior to the

month of Public Announcement
0 (Nil)

Total no. of
listed Equity Shares

1,00,000
(One Lakh)

Trading
Turnover

(as % of shares listed)
NA
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This Detailed Public Statement is being issued Swaraj Shares and Securities Private Limited, the Manager to the Offer
('Manager'), for and on behalf of the Acquirer in compliance with the provisions of Regulations 3 (1), and 4 read with
Regulations 13(4), 14(3), and 15(2) of the SEBI (SAST) Regulations, pursuant to the public announcement dated Friday,
November 10, 2023, which was filed with Securities and Exchange Board of India, Stock Exchange, and the Target Company
at its registered office, in terms of Regulations 3(1) and 4 and other applicable Regulations of the SEBI (SAST) Regulations.
The Public Announcement was sent to SEBI, BSE, and to the Target Company on Friday, November 10, 2023, in terms of
Regulations 14 (1) and 14 (2) of the SEBI (SAST) Regulations.
For the purpose of this Detailed Public Statement, the following terms have the meaning assigned to them herein below:
‘Acquirer’ refers to Ms. Ira Ramesh Mishra Daughter of Ramesh Chandra Mishra, aged 25 years, Indian Resident, bearing Permanent
Account Number ‘DDGPM0606E’ under the Income Tax Act, 1961, resident at 1204, T-6, Emerald Isle, Powai, Saki Vihar Road, L&T Gate
No.6, Mumbai - 400072, Maharashtra, India.
'BSE'/ 'Stock Exchange' refers to BSE Limited, only stock exchange where presently the Equity Shares of the Target Company are listed.
‘Board of Directors’ means the board of directors of the Target Company.
‘Buying Broker’ means Nikunj Stock Brokers Limited, the registered broker for this offer as appointed by the Acquirer, through whom
the purchases and the settlement of the offer shall be made.
‘CIN’ means Corporate Identification Number issued under the Companies Act, 1956/ 2013, and the rules made thereunder.
‘DIN’ means Director Identification Number issued and allotted under the Companies Act 1956/ 2013, and the rules made thereunder.
‘Escrow Account’ refers Escrow Account opened in accordance with Regulation 17 of the SEBI (SAST) Regulations, 2011 under the
name and style of ‘GD Trading Open Offer Escrow Account’ with Axis Bank Limited, the Escrow Banker.
‘Escrow Agreement’ refers Escrow Agreement, dated Friday, November 10, 2023, entered amongst and between the Acquirer, Escrow
Banker, and the Manger to the Offer.
'Escrow Amount' refers the amount aggregating to Rs.3,10,000.00/- (Rupees Three Lakhs Ten Thousand Only) maintained by the
Acquirer with the Escrow Banker, in accordance with the Escrow Agreement.
‘Escrow Banker’ refers to Axis Bank Limited.
‘Equity Shares’ means fully paid-up equity shares of face value of Rs.10.00/- (Rupees Ten Only) each.
'Identified Date' means the date falling on the 10th (tenth) Working Day prior to the commencement of the Tendering Period for the
Offer, for the purposes of determining the Public Shareholders to whom the Letter of Offer shall be sent. It is clarified that all the Public
Shareholders (registered or unregistered) who own Equity Shares are eligible to participate in this Offer at any time before expiry of the
Tendering Period.
'ISIN' is the abbreviation for International Securities Identification Number.
'Offer' means an open offer being made by the Acquirer for acquisition of up to 25,500 (Twenty-Five Thousand Five Hundred) Equity
Shares, representing 25.50% (Twenty-Five Point Five Zero Percent)* of the Voting Share Capital of the Target Company, at an offer
price of Rs.12.00/- (Rupees Twelve Rupees Only) per Equity Share, to the Public Shareholders of the Target Company, payable in cash,
assuming full acceptance aggregating to a maximum consideration of aggregating to an amount of Rs.3,06,000/-  (Rupees Three Lakh
and Six Thousand Only).
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-
Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement, the shareholding of the
Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore
the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.
‘Offer documents’ shall mean Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendation
of the Committee of the Independent Directors of the Company, Pre-Offer Cum Corrigendum to Detailed Public Statement, and Post
Offer Public Announcement, and any other notices, advertisements, and corrigendum issued by or on behalf of the Manager.
‘Offer Period’ is the period from the date on which the Public Announcement was issued by the Acquirer, i.e., Friday, November 10,
2023, and the date on which the payment of consideration to the Public Shareholders whose Equity Shares are validly accepted in this
Offer, is made, or the date on which this Offer is withdrawn, as the case may be.
‘Offer Price’ is the price Rs.12.00/- (Twelve Rupees) per Offer Share.
‘Offer Shares’ refers to 25,500 (Twenty-Five Thousand and Five Hundred) Equity Shares, representing 25.50% (Twenty-Six Percent)*
of the Target Company.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-
Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement, the shareholding of the
Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore
the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.
‘PAN’ is the abbreviation for Permanent account number allotted under the Income Tax Act, 1961.
'Promoters' / 'Selling Promoter Shareholders' refers to the existing promoters of the Target Company, in accordance with the
provisions of Regulations 2 (1) (s), and 2 (1) (t) of the SEBI (SAST) Regulations, read with Regulations 2 (1) (oo) and 2 (1) (pp) of the
SEBI (ICDR) Regulations, in this case, namely being, Rekha Ravindrakumar Ruia, Shekhar Somani, Nitya Somani and Ceres Company
Pvt Ltd.
‘Public Announcement’ is the Public Announcement dated Friday, November 10, 2023.
‘Public Shareholders’ refers to all the equity shareholders of the Target Company other than (i) Acquirer, (ii) Promoters and members
of the Promoter Group, and (iii) persons deemed to be acting in concert with parties at (i), and (ii) in compliance with the provisions of
Regulation 7(6) of the SEBI (SAST) Regulations.
‘SCRR’ means Securities Contract (Regulation) Rules, 1957, as amended.
‘SEBI’ means Securities and Exchange Board of India.
‘SEBI (LODR) Regulations’ means Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 and subsequent amendment thereto.
‘SEBI (SAST) Regulations’ means Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and subsequent amendment thereto.
‘Target Company’ / ‘G.D. TRADING AND AGENCIES LIMITED’ refers to G.D. Trading and Agencies Limited bearing corporate identity
number ‘L51900MH1980PLC022672’, with its registered office located at Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani Marg,
Ballard Estate, Mumbai-400001, Maharashtra, India.
‘Tendering Period’ means the period which shall have the meaning ascribed to it under Regulation 2(1)(za) of the SEBI (SAST)
Regulations.
‘Underlying Transaction’ refers to the transaction for sale and purchase of the Sale Shares as contemplated under the Share Purchase
Agreement.
‘Voting Share Capital’ shall mean the total voting Equity Share capital of the Target Company on a fully diluted basis expected as of
the 10th (tenth) Working Day from the closure of the Tendering Period for the Offer.
‘Working Day’ refers to the day which shall have the meaning ascribed to it under Regulation 2(1)(zf) of the SEBI (SAST) Regulations.
I. DETAILS OF THE ACQUIRER, TARGET COMPANY, AND OFFER
A. INFORMATION ABOUT THE ACQUIRER - MS. IRA RAMESH MISHRA
(a) Ms. Ira Ramesh Mishra daughter of Ramesh Chandra Mishra aged 25 years, Indian Resident, bearing Permanent Account

Number 'DDGPM0606E' under the Income Tax Act, 1961, resident at 1204, T-6, Emerald Isle, Powai, Saki Vihar Road, L&T Gate
No.6, Mumbai - 400072, Maharashtra, India with contact number '+91-9822200989'.

(b) Acquirer has completed her bachelor's in computer science from NIIT University and completed Bachelor of Legislative Law from
Utkal University. She has a specialization in Data Science and Business Analytics. She is also a member of Bar Council. She worked
on Cyber Security Project relating to Telecom Industry. As on date, is acting in the capacity of a Managing Director at Aris
International Limited and is holding directorship at Rover Finance Limited, additionally, she is a designated partner at Careerup
LLP.

(c) The Net Worth of Acquirer  as on Friday, November 10,2023, is Rs.44,63,400/- Lakhs (Rupees Forty-Four Lakhs Sixty-Three
Thousand Four Hundred Only) as certified bearing unique document identification number '23175050BGZFNN7249' on Friday,
November 10, 2023, by Chartered Accountant, Jay Ashok Shah bearing membership number '175050', partner at M/s Jay A Shah
& Associates (Chartered Accountants) bearing firm registration number '0144800W' having their office located at B-101-102, Shree
Sai Towers CHS Ltd, Sodawala Lane, 1st Floor, Borivali West, Mumbai - 400092, India, and with contact details being
'+91-9699468404', Email Address being 'jashahassociates@gmail.com'.

(d) As on date of this Detailed Public Statement, the Acquirer, has individually confirmed, warranted, and undertaken that:
i. Acquirer does not hold any shares or voting rights of the Target Company. Except for the underlying transaction, as on the date

of this DPS, the Acquirer does not have any relationship or interest in the Target Company.
ii. After completion of open offer, the Acquirer shall be classified and will become the Promoter of the Target Company, subject to

the compliance of the SEBI (LODR) Regulations.  Pursuant to the consummation of the Underlying Transaction and subject to
compliance with the SEBI (SAST) Regulations, the Acquirer will acquire sole control over the Target Company and shall become
a promoter of the Target Company including in accordance with the provisions of SEBI (LODR) Regulations.  Upon completion
of the Offer, the existing Selling Promoter Shareholders shall cease to be promoters of the Target Company and the Acquirer shall
be the new promoter of the Target Company, subject to compliance with conditions specified in Regulation 31A of the SEBI (LODR)
Regulations.

iii. The Acquirer does not belong to any group.
iv. The Acquirer is not forming part of the present promoter and promoter group of the Target Company.
v. There are no directors representing the Acquirer on the board of the Target Company.
vi. The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of the provisions of Section 11B of the ('SEBI

Act') or under any other Regulation made under the SEBI Act.
vii. The Acquirer  has not been categorized nor are appearing in the 'Wilful Defaulter or a fraudulent borrower' list issued by any bank,

financial institution, or consortium thereof in accordance with the guidelines on wilful defaulters or fraudulent borrowers issued by
Reserve Bank of India.

viii. The Acquirer is not declared as 'Fugitive Economic Offenders' under Section 12 of the Fugitive Economic Offenders Act, 2018.
ix. There is/are no persons acting in concert in relation to this Offer within the meaning of Regulation 2(1)(q)(1) of the SEBI (SAST)

Regulations.
x. The Acquirer will not sell the Equity Shares of the Target Company, held, and acquired, if any, during the Offer period in terms of

Regulation 25(4) of the SEBI (SAST) Regulations.
B. INFORMATION ABOUT THE SELLING SHAREHOLDERS
1. The Selling Shareholders forms a part of the promoter and promoter group of the Target Company, and prior to the execution

of the Share Purchase Agreement held 74,500 (Seventy-Four Thousand and Five Hundred) Equity Shares, representing 74.50%
(Seventy- Four Point Five Zero Percent) of the Voting Share Capital of the Target Company. Pursuant to the execution of the Share
Purchase Agreement, the Acquirer has agreed to purchase 74,500 (Seventy-Four Thousand and Five Hundred) Equity Shares,
representing 74.50% (Seventy- Four Point Five Zero Percent) of the Voting Share Capital of the Target Company from the Selling
Shareholders.

2. The details of the Selling Shareholders who have entered into the Share Purchase Agreement with the Acquirer, are as follows:
Sr. Name, and Address of the
No. Selling Shareholders

1. Mr. Shekhar Somani
Resident at 5th Floor, Kapur Mahal,
Netaji Subhash Road, Marine Drive,
Mumbai - 400020, Maharashtra, India Individual None Yes 7,010 7.01 Nil Nil

2. Ms. Rekha Ravindrakumar Ruia
Resident at 211, Samudra Mahal,
dr Annie Beasant Road, Worli,
Mumbai-400018, Maharashtra, India Individual None Yes 6,000 6.00 Nil Nil

3. Ms. Nitya Somani
Resident at 5th Floor, Kapur Mahal,
Netaji Subhash Road, Marine Drive,
Mumbai - 400020, Maharashtra, India Individual None Yes 37,070 37.07 Nil Nil

4. M/s Ceres Company Private Limited Private None Yes 24,420 24.42 Nil Nil
Registered Office located at Indian Limited
Mercantile Chambers 3rd Floor 19 R, Company
Kamani Marg, Mumbai -  400001,
Maharashtra, India

Total 74,500 74.50% Nil Nil
3. Post completion of the Offer formalities, the Selling Shareholders shall relinquish the control and management of the Target

Company in favor of the Acquirers, in accordance with and in compliance with the provisions of Regulation 31A of SEBI (LODR)
Regulations.

4. The Selling Shareholders have not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section
11B of the SEBI Act or under any other regulation made under the SEBI Act.

C. INFORMATION ABOUT THE TARGET COMPANY
(The disclosure mentioned under this section has been sourced from information published by the Target Company or
provided by the Target Company or publicly available sources)

1. The Target Company was incorporated on May 28, 1980, under the provisions of Companies Act, 1956, bearing Corporate
Identification Number 'L51900MH1980PLC022672' and there has been no change in the name of the Target Company since
incorporation. The registered office of the Target Company is situated at Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani
Marg, Ballard Estate, Mumbai, Maharashtra, 400001 and the contact details of the Target Company, namely being, Email Address
is 'gdtal2000@gmail.com', contact number is '+022-66314181,66314182 and website is 'www.gdtal.com'.

2. The Equity Shares of the Target Company bearing International Securities Identification Number ‘INE713N01013’. The Target
Company are presently listed on the BSE. The Target Company has already established connectivity with National Securities
Depository Limited (‘NSDL’).

3. The Scrip Code and Scrip ID are as follows:
Particulars BSE Limited
Scrip Code 504346
Scrip ID GDTRAGN

4. The Equity Share Capital of the Target Company is as follows:
Sr. Particulars Number of Shares Face Value Aggregate Amount
No.
1. Authorized Share capital
a. Equity Share Capital 2,50,000 Rs.10.00/- Rs.25,00,000/-

(Two Lakhs Fifty Thousand) (Rupees Ten Only) (Rupees Twenty-Five Lakhs Only)
b. Preference Share Capital 50,000 Rs.100.00/- Rs.50,00,000/-

(Fifty Thousand) (Rupees Hundred Only) (Rupees Fifty Lakhs Only)
Total 3,00,000 Rs.75,00,000/-

(Three Lakhs) (Rupees Seventy-Five
Lakhs Only)

2. Issued, subscribed and paid-up Share capital
a. Equity Share Capital 1,00,000 Rs.10.00/- Rs.10,00,000.00/-

(One Lakh) (Rupees Ten Only) (Rupees Ten Lakhs Only)
b. Preference Share capital 50,000 Rs.100.00/- Rs.50,00,000.00/-

(Fifty Thousand) (Rupees Hundred Only) (Rupees Fifty Lakhs Only)
Total 1,50,000 Rs.60,00,000.00/-

(One Lakh Fifty Thousand) (Rupees Sixty Lakhs Only)
5. There are no outstanding partly paid-up shares or any other convertible instruments to be converted into Equity Shares of the

Target Company at a future date. Further, none of the Equity Shares are subject to any lock-in obligations.
6. The Equity Shares of the Target Company are infrequently traded on BSE within the meaning of explanation provided in Regulation

2(j) of the SEBI (SAST) Regulations.
7. The brief audited and limited reviewed financial statements for the Financial Years ending March 31, 2023, March 31, 2022, and

March 31, 2021 and for the period ended September 30, 2023, are as follows:
(Amount in Lakhs except Equity Share Data)

Particulars For the period ended Audited Financial Statements
September 30, 2023 for the Financial Year ending March 31

2023 2022 2021
Total Income - - - -
Net Earnings or Profit/(Loss) after tax (6.88) (7.22) (6.57) (8.25)
Earnings per Share (EPS) (6.88) (7.22) (6.57) (8.25)
Net Worth (783.91) (777.03) (769.81) (763.24)

II. DETAILS OF THE OFFER
1. The Offer is being made by the Acquirer under the provisions of Regulations 3(1) and 4 of the SEBI (SAST) Regulations to acquire

up to 25,500 (Twenty-Five Thousand Five Hundred) Equity Shares, representing 25.50% (Twenty-Five Point Five Zero Percent)*
of the Voting Share Capital of the Target Company, at a price of Rs. 12.00/- (Rupees Twelve Only) per Equity Share from the Public
Shareholders of the Target Company. Assuming full acceptance, the total consideration payable by the Acquirer under the Offer
at the Offer Price aggregates to Rs.3,06,000.00/- (Rupees Three Lakhs Six Thousand Only), payable in cash, in accordance with
the provisions of Regulation 9(1)(a) of the SEBI (SAST) Regulations, subject to the terms and conditions set out in the Public
Announcement, this Detailed Public Statement, and Offer Documents.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00%
(Twenty-Six Percent) of the total shares of the target company. However, as on the date of this Public Announcement,
the shareholding of the Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of
the total Equity Shares, therefore the Offer Shares represent 25.50% of the Voting Share Capital of the Target Company.

2. This Offer is being made under SEBI (SAST) Regulations, to all the Public Shareholders of the Target Company as on Thursday,
December 21, 2023 under the provisions of Regulation 7(6) of the SEBI (SAST) Regulations.

3. This Offer is not conditional upon any minimum level of acceptance in terms of the Regulation 19(1) of SEBI (SAST) Regulations.
4. This Offer is not a competitive bid in terms of the Regulation 20 of SEBI (SAST) Regulations.
5. This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of Equity Shares of the Target Company.
6. The Equity Shares of the Target Company will be acquired by the Acquirer as fully paid up, free from all liens, charges, and

encumbrances and together with the rights attached thereto, including all rights to dividend, bonus and rights offer declared
thereof.

7. The Manager does not hold any Equity Shares in the Target Company as on the date of appointment as Manager to the Offer.
The Manager hereby declares and undertakes that, it shall not deal in the Equity Shares of the Target Company during the period
commencing from the date of their appointment as Manager until the expiry of 15 (Fifteen) Days from the date of closure of this
Offer.

8. To the best of the knowledge and belief of the Acquirer, as on the date of this Detailed Public Statement, there are no statutory
or other approvals required to implement the Offer other than as indicated in Section VI of this Detailed Public Statement. If any
other statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject to the
receipt of such other statutory approvals. The Acquirer will not proceed with the Offer in the event such statutory approvals are
refused in terms of Regulation 23 of the SEBI (SAST) Regulations. In the event of withdrawal, a public announcement will be made
within 2 (two) Working Days of such withdrawal, in the same newspapers in which this Detailed Public Statement has been
published and such public announcement will also be sent to SEBI, BSE’s, and to the Target Company at its registered office.

9. The Acquirer does not have any plans to alienate any significant assets of the Target Company whether by way of sale, lease,
encumbrance or otherwise for a period of 2 (two) years except in the ordinary course of business. The Target Company’s future
policy for disposal of its assets, if any, within 2 (two) years from the completion of Offer will be decided by its Board of Directors,
subject to the applicable provisions of the law and subject to the approval of the shareholders through Special Resolution passed
by way of postal ballot and the notice for such postal ballot shall contain reasons as to why such alienation is necessary in terms
of Regulation 25(2) of SEBI (SAST) Regulations.

10. This Detailed Public Statement is being published in the following newspapers:
Publication Language Edition

Financial Express English daily All Editions
Jansatta Hindi Daily All Editions

Mumbai Lakshadeep Marathi daily Mumbai Edition
11. The Public Shareholders who tender their Equity Shares in this Offer shall ensure that all the Equity Shares validly tendered by the

Public Shareholders in this Offer are free from all liens, charges, and encumbrances and together with the rights attached thereto,
including all rights to dividend, bonus and rights offer declared thereof, and in accordance with the terms and conditions set forth
in the Public Announcement, this Detailed Public Statement and as will be set out in the Letter of Offer, and the tendering Public
Shareholders shall have obtained all necessary consents for it to sell the Offer Shares on the foregoing basis.

12. If the aggregate number of Equity Shares validly tendered in this Offer by the Public Shareholders, is more than the Offer Size,
then the Equity Shares validly tendered by the Public Shareholders will be accepted on a proportionate basis, in consultation with
the Manager.

13. In terms of Regulation 25(2) of SEBI (SAST) Regulations, the Acquirer hereby undertakes and declare that, he has no intention
to alienate any material assets of the Target Company whether by way of sale, lease, encumbrance, or otherwise for the period
2 (two) years from the closure of this Offer, except (a) in the ordinary course of business of the Target Company; and (b) on account
of regulatory approvals or conditions or compliance with any law that is binding on or applicable to the Target Company.

14. As per Regulation 38 of the SEBI (LODR) Regulations read with rule 19A of the ('SCRR'), the Target Company is required to
maintain at least 25.00% public shareholding as determined in accordance with the SCRR, on a continuous basis for listing. Upon
completion of the Offer and the underlying transaction pursuant to the Share Purchase Agreement, the public shareholding will
fall below the required minimum public shareholding. In case if the public shareholding of the Target Company falls below the
minimum level as required to be maintained by the Target Company under the SCRR and the SEBI (LODR) Regulations, the
Acquirer undertakes to reduce her shareholding to the level stipulated in the SCRR within the time and in the manner specified
in the SCRR and SEBI (LODR) Regulations.

15. If the Acquirer acquires Equity Shares of the Target Company during the period of 26 (twenty-six) weeks after the Tendering Period
at a price higher than the Offer Price, then the Acquirer shall pay the difference between the highest acquisition price and the
Offer Price, to all Public Shareholders whose Offer Shares have been accepted in the Offer within 60 (sixty) days from the date
of such acquisition. However, no such difference shall be paid in the event that such acquisition is made under another open offer
under the SEBI (SAST) Regulations, or pursuant to Securities and Exchange Board of India (Delisting of Equity Shares) Regulations,
2021, including subsequent amendments thereto, or open market purchases made in the ordinary course on the stock exchange,
not being negotiated acquisition of Equity Shares of the Target Company in any form.

16. The payment of consideration shall be made to all the Public Shareholders, who have tendered their Equity Shares in acceptance
of the Offer within 10 (ten) Working Days of the expiry of the Tendering Period. Credit for consideration will be paid to the Public
Shareholders who have validly tendered Equity Shares in the Offer by crossed account payee cheques/pay order/demand drafts/
electronic transfer. It is desirable that Public Shareholders provide bank details in the Form of Acceptance cum Acknowledgement,
so that the same can be incorporated in the cheques/demand draft/pay order.

III. BACKGROUND TO THE OFFER
A. This Open Offer is a mandatory open offer being made by the Acquirer in terms of Regulation 3(1) and Regulation 4 of the SEBI

(SAST) Regulations pursuant to the execution of the Share Purchase Agreement to acquire in excess of 25.00% (Twenty-Five
percent) of the Equity and Voting Share Capital of the Target Company along with control over the Target Company. The details
of which are specified hereinafter

Type of Transaction (direct/ indirect) The Underlying Transaction involves a direct acquisition of 74,500 (Seventy-Four
Thousand and Five Hundred) Equity Shares, representing 74.50% (Seventy-Four
Point Five Zero Percent) of the Voting Share Capital of the Target Company at a
negotiated price of Rs.12.00/- (Rupees Twelve Only) per Equity Share from the Selling
Promoter Shareholders of the Target Company.

Mode of Transaction (Agreement/ The Acquirer and the Selling Shareholders, have entered into and executed a Share
Allotment/Market purchase) Purchase Agreement as on the date of the Public Announcement, in pursuance of

which the Acquirer has agreed to acquire 74,500 (Seventy-Four Thousand and Five
hundred) Equity Shares, representing 74.50% (Seventy-Four Point Five Zero Percent)
of the Voting Share Capital of the Target Company at a price of Rs.12.00/- (Rupees
Twelve Only), in accordance with the terms of the Share Purchase Agreement.
Consequently, the Acquirer shall acquire substantial Voting Share Capital along with
complete control over the management of the Target Company after the successful
completion of this Offer.

Equity Shares / Number of 74,500
Voting rights Equity Shares (Seventy-Four Thousand and Five Hundred)
acquired/ proposed % vis-à-vis Total 74.50%
to be Acquired Voting Share (Seventy-Four Point Five Zero Percent)

Capital
Total Consideration for Equity Rs.8,94,000.00/-
Shares / Voting Rights acquired (Rupees Eight Lakhs Ninety-Four Thousand Only)
Mode of payment (Cash/ securities) Cash
Regulation which has triggered Regulations 3(1) and 4 of the SEBI (SAST) Regulations

C. Upon completion of the Offer, the Acquirer shall be the classified as the new promoter of the Target Company along with the existing
Promoters, subject to compliance with conditions specified in Regulation 31A of the SEBI (LODR) Regulations.

D. The prime object of this Offer is to acquire substantial Equity Shares and Voting Rights capital accompanied by joint control over
the Target Company. The Acquirer intends to expand the Target Company's business activities by carrying on additional business
for commercial reasons and operational efficiencies. The Acquirer reserves the right to modify the present structure of the business
in a manner which is useful to the larger interest of the shareholders. Any change in the structure that may be carried out, will be
in accordance with applicable laws.

IV. EQUITY SHAREHOLDING AND ACQUISITION DETAILS
A. The current and proposed shareholding pattern of the Acquirer in the Target Company and the details of the acquisition are as

follows:

Details Acquirer
Number of Equity Shares % of Equity Share Capital

Shareholding as on the Public Announcement date 74,500 74.50%
(Seventy-Four Thousand (Seventy-Four-point

Five Hundred) Five Percent)
Equity Shares acquired between the Public Announcement
date and the Detailed Public Statement date Nil Nil
Equity Shares proposed to be acquired in the Offer* 25,500 25.50%

(Twenty-Five Thousand (Twenty-Five-point
Five Hundred) Five Percent)

Post-Offer Shareholding on diluted basis on 10th (tenth) 1,00,000 100.00%
Working Day after closing of Tendering Period* (One Lakh) (Hundred Percent)

*Assuming all the Equity Shares which are offered are accepted in this Offer.
V. OFFER PRICE
A. The Equity Shares of the Target Company bearing International Securities Identification Number ‘INE713N01013’ are presently

listed on the BSE bearing Scrip ID ‘GDTRAGN’ Scrip Code ‘504346’.
B. The trading turnover in the Equity Shares of the Target Company on BSE based on trading volume during the 12 (twelve) calendar

months prior to the month of Public Announcement (November 01, 2022, to October 31, 2023) have been obtained from
www.bseindia.com, as given below:

Based on the information provided above, the Equity Shares of the Target Company are infrequently traded on the BSE within
the meaning of explanation provided in regulation 2(1)(j) of the SEBI (SAST) Regulations.

C. The Offer Price of Rs.12.00/- (Rupees Twelve Only) is justified in terms of Regulation 8 of the SEBI (SAST) Regulations, being more
than highest of the following:

Sr. No. Particulars Price
a) Negotiated Price under the Share Purchase Agreement attracting the obligations to Rs.12.00/-

make a Public Announcement for the Offer (Rupees Twelve Only)
b) The volume-weighted average price paid or payable for acquisition(s) by the Acquirer,

during the 52 (fifty-two) weeks immediately preceding the date of Public Announcement Not Applicable
c) The highest price paid or payable for any acquisition by the Acquirer, during the 26

(twenty-six) weeks immediately preceding the date of Public Announcement Not Applicable
d) The volume-weighted average market price of Equity Shares for a period of 60 (sixty)

trading days immediately preceding the date of Public Announcement as traded on
BSE where the maximum volume of trading in the Equity Shares of the Target Company
are recorded during such period, provided such shares are frequently traded Not Applicable

 e) Where the Equity Shares are not frequently traded, the price determined by the Rs. (777.03)/-
Acquirer and the Manager considering valuation parameters per Equity Share including, (Rupees seven Hundred
book value, comparable trading multiples, and such other parameters as are customary Seventy-Seven and
for valuation of Equity Shares Three Paise Only)

*Cost Accountant, Mr. Suman Kumar Verma, bearing Membership number ‘28453’, IBBI Registered Valuer Registration number
‘IBBI/RV/05/2019/12376’ and having his office at Lane No. 10, Indra Park, Palam Colony, New Delhi - 110045 with the Email
address being ‘ipskverma@gmail.com’, through his valuation report dated Friday, November 10, 2023, has certified that the
fair value of the Equity Share of Target Company is Rs.0.00/- (Nil) per Equity Share.
In view of the parameters considered and presented in the table above, in the opinion of the Acquirer and Manger to the Offer
the Offer Price of Rs.12.00/- (Rupees Twelve Only) per Equity Share being the highest of the prices mentioned above is justified
in terms of Regulation 8 (2) of the SEBI (SAST) Regulations and is payable in cash.

D. There have been no corporate actions undertaken by the Target Company warranting adjustment of any of the relevant price
parameters under Regulation 8(9) of the SEBI (SAST) Regulations.

E. There has been no revision in the Offer Price or to the size of this Offer as on the date of this Detailed Public Statement.
F. An upward revision in the Offer Price or to the size of this Offer, if any, on account of competing offers or otherwise, will be done

at any time prior to the commencement of the last 1 (one) Working Day before the commencement of the Tendering Period in
accordance with the provisions of Regulation 18(4) of the SEBI (SAST) Regulations. In the event of such revision, the Acquirer
shall (i) make corresponding increases to the escrow amounts, as more particularly set out in paragraph V (E) of this Detailed Public
Statement; (ii) make a public announcement in the same newspapers in which this Detailed Public Statement has been published;
and (iii) simultaneously with the issue of such announcement, inform SEBI, BSE, and the Target Company at its registered office
of such revision.

VI. FINANCIAL ARRANGEMENTS
A. In terms of Regulation 25(1) of the SEBI (SAST) Regulations, the Acquirer has adequate financial resources and has made firm

financial arrangements for the implementation of the Offer in full out of their own sources/ Net-worth and no borrowings from any
Bank and/ or Financial Institutions are envisaged, the details of which are specified by Chartered Accountant Jay Ashok Shah
bearing membership number '175050', partner at M/s Jay A Shah & Associates, Chartered Accountants bearing firm registration
number '0144800W' having their head office located at  B-101-102, Shree Sai Towers CHS Ltd, Sodawala Lane, 1st Floor, Borivali
West, Mumbai - 400 092, India, with contact details being  +91- 96994 68404, Email Address being 'jashahassociates@gmail.com',
has vide certificate dated Friday, November 10, 2023, certified that sufficient resources are available with the Acquirer for fulfilling
her Offer obligations in full;

B. The maximum consideration payable by the Acquirer to acquire up to 25,500 (Twenty-Five Thousand Five Hundred) Equity Shares,
representing 25.50% (Twenty-Five Point Five Zero Percent) of the Voting Share Capital of the Target Company at the Offer Price
of Rs.12.00/- (Twelve Only) per Equity Share, assuming full acceptance of the Offer aggregating to an amount of Rs.3,06,000.00/
- (Rupees Three Lakhs Six Thousand Only). In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has
opened an Escrow Account under the name and style of 'GD Trading- Open Offer Escrow Account' with Axis Bank Limited and
has made Cash Deposit of Rs.3,10,000.00/- (Rupees Three Lakhs Ten Thousand Only) i.e. more than 100.00% of the total
consideration payable in the Offer, assuming full acceptance.

C. The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly empowered to
realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

D. Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the Chartered
Accountant, the Manager is satisfied about the ability of the Acquirer to fulfill her obligations in respect of this Offer in accordance
with the provisions of SEBI (SAST) Regulations.

E. In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer would deposit appropriate additional amount into
an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting such revision.

VII. STATUTORY AND OTHER APPROVALS
A. As of the date of this Detailed Public Statement, to the knowledge of the Acquirer, there are no statutory approvals required to

complete this Offer. However, in case of any such statutory approvals are required by the Acquirer at a later date before the expiry
of the Tendering Period, this Offer shall be subject to such approvals and the Acquirer shall make the necessary applications for
such statutory approvals.

B. All Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required, if any, to
tender the Offer Shares (including without limitation, the approval from the Reserve Bank of India) and submit such approvals, along
with the other documents required to accept this Offer. In the event such approvals are not submitted, the Acquirer reserves the
right to reject such Equity Shares tendered in this Offer. Further, if the holders of the Equity Shares who are not persons resident
in India had required any approvals (including from the Reserve Bank of India, or any other regulatory body) in respect of the Equity
Shares held by them, they will be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares, along with the other documents required to be tendered to accept this Offer. In the event
such approvals are not submitted, the Acquirer reserves the right to reject such Offer Shares.

C. The Acquirer shall complete all procedures relating to payment of consideration under this Offer within a period of 10 (ten) Working
Days from the date of expiry of the Tendering Period to those Public Shareholders who have tendered Equity Shares and are found
valid and are accepted for acquisition by the Acquirer.

D. In case of delay in receipt of any statutory approval, SEBI may, if satisfied that delayed receipt of the requisite approvals was not
due to any wilful default or neglect of the Acquirer or the failure of the Acquirer to diligently pursue the application for the approval,
grant extension of time for the purpose, subject to the Acquirer agrees to pay interest to the Public Shareholders as directed by
SEBI, in terms of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of wilful default by the
Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also become applicable and
the amount lying in the Escrow Account shall become liable for forfeiture.

E. In terms of Regulation 23(1) of the SEBI (SAST) Regulations, if the approvals mentioned in Section VI (A) are not satisfactorily
complied with or any of the statutory approvals are refused, the Acquirer has a right to withdraw the Offer. In the event of
withdrawal, the Acquirer (through the Manager), shall within 2 (two) Working Days of such withdrawal, make an announcement
stating the grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST) Regulations, in the same
newspapers in which the Detailed Public Statement was published, and such announcement will also be sent to SEBI, BSE’s, and
the Target Company at its registered office.

VII. TENTATIVE SCHEDULE OF ACTIVITY
Activity Day and Date
Date of issue of the Public Announcement Friday, November 10, 2023
Last date for publication of Detailed Public Statement in the newspapers Monday, November 20, 2023
Last date for filing of the Draft Letter of Offer with SEBI Tuesday, November 28, 2023
Last date for public announcement for a Competing Offer Tuesday, December 12, 2023
Last date for receipt of SEBI observations on the Draft Letter of Offer (in the event SEBI
has not sought clarifications or additional information from the Manager) Tuesday, December 19, 2023
Identified Date* Thursday, December 21, 2023
Last date by which the Letter of Offer after duly incorporating SEBI's comments to the
Draft Letter of Offer, is required to be dispatched to the Public Shareholders whose
names appear on the register of members on the Identified Date Friday, December 29, 2023
Last Date by which the committee of the independent directors of the Target Company
shall give its recommendation on the Offer to the Public Shareholders Wednesday, January 03, 2023
Last date for upward revision of the Offer price/ Offer size Thursday, January 04, 2023
Last date of publication of the Offer opening public announcement, announcing the
schedule of activities of this Offer, status of statutory and other approvals, if any, and
procedure for tendering acceptances, in the newspapers in which this Detailed Public
Statement has been published Thursday, January 04, 2023
Date of commencement of Tendering Period ('Offer Opening Date') Friday, January 05, 2023
Date of expiry of Tendering Period ('Offer Closing Date') Thursday, January 18, 2023
Date by which all requirements including payment of consideration, rejection/acceptance
and return of Equity Shares to the Public Shareholders of the Target Company whose
Equity Shares have been rejected in this Offer Friday, February 02, 2023

Note: The above timelines are indicative (prepared on the basis of timelines provided under the SEBI (SAST) Regulations) and
are subject to receipt of statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out
above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations;
*Identified Date is only for the purpose of determining the names of the Public Shareholders as on such date to whom the Letter
of Offer would be sent.

IX. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER
A. As per the provisions of Regulation 40 (1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 03, 2018,

bearing reference number ‘PR 49/2018’, requests for transfer of securities shall not be processed unless the securities are held
in dematerialized form with a depository with effect from April 01, 2019. However, in accordance with SEBI bearing reference
number ‘SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020’, shareholders holding securities in physical form are allowed
to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public
Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per the provisions
of the SEBI (SAST) Regulations.

B. All Public Shareholders, registered or unregistered, holding the Equity Shares in dematerialized form or holding locked-in Equity
Shares are eligible to participate in this Offer at any time during the period from the Offer Opening Date and Offer Closing Date
before closure of the Tendering Period. All Public Shareholders who have acquired Equity Shares but whose names do not appear
in the register of members of the Target Company on the Identified Date, or unregistered owners or those who have acquired
Equity Shares after the Identified Date, or those who have not received the Letter of Offer, may also participate in this Offer.
Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed receipt of
the Letter of Offer by any such person will not invalidate the Offer in any way.

DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
TAKEOVERS) REGULATIONS, 2011, AS AMENDED,

TO THE PUBLIC SHAREHOLDERS OF

G.D. TRADING AND AGENCIES LIMITED
Corporate Identification Number: L51900MH1980PLC022672;

Registered Office: Indian Mercantile Chambers, 3rd Floor, 14 R, Kamani Marg, Ballard Estate, Mumbai-400001, Maharashtra, India;
Tel: 022-66314181/66314182; Email Address: gdtal2000@gmail.com ; Website: www.gdtal.com

Open Offer for acquisition of up to 25,500 (Twenty-Five Thousand Five Hundred)  Equity Shares, representing 25.50% (Twenty-Five Point Five Zero Percent))* of the Equity Voting Share Capital of G.D. Trading and Agencies Limited,
at an offer price of Rs.12.00/- (Rupees Twelve Only) per Equity Share, to the Public Shareholders of the Target Company, by the Acquirer namely being, Ms. Ira Ramesh Mishra pursuant to and in compliance with the provisions of
Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulation, 2011, as amended.
Note: *In accordance with Regulation 7 (1) of the SEBI (SAST) Regulations, an open offer is mandated for at least 26.00% (Twenty-Six Percent) of the total shares of the target company. However, as on the date of this Public
Announcement, the shareholding of the Public Shareholders of the Target Company, is 25.50% (Twenty-Five Point Five Zero Percent) of the total Equity Shares, therefore the Offer Shares represent 25.50% of the Voting Share Capital
of the Target Company.

Stock
Exchange

BSE

Total no. of Equity Shares traded during the
12 (twelve) calendar months prior to the

month of Public Announcement
0 (Nil)

Total no. of
listed Equity Shares

1,00,000
(One Lakh)

Trading
Turnover

(as % of shares listed)
NA
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FORM DPT-1
CIRCULAR OR CIRCULAR IN THE FORM OF ADVERTISEMENT INVITING DEPOSITS

[Pursuant to section 73 (2)(a) and section 76 and rule 4(1) and 4(2) of the Companies (Acceptance of Deposits) Rules, 2014
GENERAL INFORMATION

a. Name of the Company DMCC SPECIALITY CHEMICALS LIMITED (Formerly known as The Dharamsi Morarji Chemical Company Limited)
(CIN : L24110MH1919PLC000564)

Address 317 / 21Prospect Chambers, Dr. DNRoad,Mumbai,Maharashtra, 400001
Website www.dmcc.com

b.
Contact details
Date of incorporation of theCompany

Tel :022-22048881 / 22048882 / 22048883 Email: investor@dmcc.com
25-Sep-1919

Business carried on by the Company and its subsidiaries
with the details of branches or units, if any

The DMCCSpeciality Chemicals Limited (Formerly known as The Dharamsi Morarji Chemical Company Limited) (DMCC),
established in 1919, was the first producer of SulphuricAcid and Phosphate fertilizers in India. The company at present, is a
leadingmanufacturerofspecialtyandbulkchemicalswithaglobal footprint and it is a fully integrated speciality chemicals player in
sulphur, boron and ethanol chemistry and its products find usage in a wide range of industries such as pharmaceuticals,
detergents, dyes, fertilisers, pigments and cosmetics. DMCC takes pride in its 100+ years of expertise in Sulphur chemistry
and has also diversified its operations across other downstream products. DMCC exports cost effective and value-added
products tomore than 25 countries across 6 continents.
TheCompany has its factory located at:
(1) Roha: 105,MIDC IndustrialArea,Audyogik Vasahat PostOffice, Dhatav, Roha 402116,Dist. Raigad,Maharashtra.
(2)Dahej : Plot No.CH-5/1G.I.D.C,Dahej Industrial Estate, Taluka: Vagra, Dist. Bharuch,Gujarat.
The Company has its Registered Office (Headquarter) in Mumbai at 317/321, Prospect Chambers, Dr. D. N. Road, Fort,
Mumbai – 400 001.
DMCC (Europe) GmbH (Formerly known as Borax Morarji (Europe) GmbH) is a 100% wholly owned subsidiary Company in
Germany Fehrbelliner Pl. 1, 48249 Dülmen, Germany. Primarily it owns registrations for your company's products as per
REACH regulations. This is a requirement for sales into theEuropeanUnion.

c.

d. Brief Particulars of theManagement of theCompany The Company is managed by the Managing Director and Chief Executive Officer under the supervision, directions and
control of theBoard ofDirectors.

1.

e. Name, addresses,DINandoccupationsof theDirectors
Name Correspondence Address

1 Shri. LaxmikumarNarottamGoculdas
2 Shri. Bimal Lalitsingh Goculdas

3 Ms. Mitika Laxmikumar

4 Shri. Sanjeev Vishwanath Joshi

Shri. Mukul Manoharlal Taly Profession01334360

Shri. Madhu Thakorlal Ankleshwaria Profession02753794

Shri. Dilip Trimbak Gokhale Service06734397

Dr. (Mrs.) JanakiAshwinPatwardhan Profession09180182

f. Management's perception of risk factors The DMCCSpecialityChemicals Limited (Formerly known as The DharamsiMorarji ChemicalCompany Limited has 100+
yearsexpertiseinSulphurchemistryandhasalsodiversifieditsoperationsacrossotherdownstreamproducts.
The Company is Listed at BSE Limited since 01-March-1959 and on 01-Dec-2021 listed on the National Stock
Exchange of India Limited (NSE). The Company has adequate surplus as well as internal accruals for timely
repayment of fixed deposits.
Barring unforeseen circumstances, the management does not foresee any adverse situation which may affect the
repayment of principal amount of deposit or any interest thereon.

g. Details of default, including the amount involved, duration of default and present status, in repayment of
Statutory dues NIL

ii) Debentures and interest thereon NIL
iii) Loan from any bank or financial institution & interest NIL
2. PARTICULARS OF THE DEPOSIT SCHEME
a. Dateof passingofBoardResolution th12 October, 2023
b. Date of passing of resolution in the general meeting

authorizing the invitationof suchdeposits
nd th22 September, 2021 (100 Annual General Meeting)

c. Typeofdeposits, i.e.,whethersecuredorunsecured Unsecured
d. Amount which the company can raise by way of

depositsaspertheActandtherulesmadethereunder
Net Worth as on 31.03.2023 is Rs. 197.89 Crores Therefore, amount can be raised from:
- Shareholder : Rs. 19.78 Crores (10% of the Net Worth)
- Others : Rs. 49.47 Crores (25% of the Net Worth)

Total : Rs. 69.25 Crores
Aggregate of deposits actually held on the last dayof
the immediately preceding financial year

Rs. 948.60 Lakhs*
*Includes Rs. 0.10 Lakhs towards unclaimed matured deposits

Aggregate of deposits actually held as on date of
issueof circular or advertisement

Rs. 908.10 Lakhs*
*Includes Rs. 0.10 Lakhs towards unclaimed matured deposits

Amount of deposit proposed tobe raised Maximum upto Rs. 20.00 Crores at any point of time.
Amount of deposit repayable within the next twelve
months

stŸ Deposits due for repayment till 31 March, 2024 is Rs. 4.00 Lakhs and
th thŸ Deposit repayable within the next twelve months i.e. from 10 October, 2023 to 09 October, 2024 is Rs. 4.00 lakhs

This circular is issued on the Authority and in the name of the Board of Directors of the Company, the text hereof has been approved by the Board of Directors by passing a unanimous
thresolution byway of circulation on 12 October, 2023.

Certificate of Statutory Auditor issued pursuant to the Companies (Acceptance of Deposits) Rules, 2014 as Amended.

This is to certify that DMCC Speciality Chemicals Limited (Formerly known as The Dharamsi Morarji Chemical Company Limited) has not committed any default in the repayment of the
deposits or in the payment of any interest on such deposits accepted either before or after the commencement of theCompaniesAct, 2013.

e Terms of raising of deposits: Duration, Rate of interest, Mode of payment and repayment
SCHEME - I: FIXED DEPOSIT SCHEME

Type of Scheme
Duration

Minimum Deposit
Rate of Interest

Approx. Annual Yield %
Interest Payment Frequency

Cumulative Scheme Non-Cumulative Scheme
1 Year 2 Year 3 Year 1 Year 2 Year 3 Year

TheminimumamountofDeposit acceptablewill beRs.10,000/-.Higheramountswill beaccepted inmultiplesofRs.5,000/-
8.25 8.50 8.75 8.00 8.25 8.50
8.51 8.77 9.04 - - -

Interest compounded as per calendar quarter, will be
payable onmaturity date or on the previous business day
in casematurity date happens to be a holiday.

Interest will be paid at the end of calendar quarters and at
maturity or on the previous business day in case end of
quarter happens to be a holiday.

Additional Interest to Shareholders, Existing Employees,
SeniorCitizen above60Years.

0.25% per Annum 0.25% per Annum

Mode of payment and repayment Payment of interest and principal will be made by direct credit in sole/first-named depositor's bank account through
ECS/Direct Credit/ RTGS/NEFT/Cheque.

f. Proposed time schedule mentioning the date of opening of the Scheme and the time period for which the circular or advertisement is valid
Date of opening of the Scheme From the date of publishing of circular (DPT-1) in newspaper (after thirty days of filing of circular (DPT-1) with theRegistrar

of Companies)
Time period for which the circular or advertisement is
valid

thTill 30 September, 2024 or till the date of next Annual General Meeting of the Company to be held for FY 2023-24,
whichever is earlier.

Reasons or objects of raising the deposits For meeting short term / working capital requirement of the Companyg.
h. Credit rating obtained

Name of the Credit Rating Agency CRISILRatings Limited (ForRs. 20.00Crores)
RatingObtained CRISILBBB+/Stable
Meaning of the rating obtained This rating indicates that the degree of safety regarding timely payment of interest and principal is satisfactory.
Date onwhich ratingwas obtained th05 September, 2023
Extent of deposit insurance; Name of the Insurance
Company, terms of the insurance coverage, duration of
coverage, extent of coverage, procedure for claim in
case of default etc.

NotApplicable.As per Companies (Amendment)Act, 2017, provision related to Deposit Insurance has been omitted vide
MCANotificationNo. S.O. (E) dated 05/07/2018w.e.f. 15-08-2018

Short particulars of the charge created or to be created
for securing such deposits, if any

Company is acceptingUnsecuredDeposit. HenceNotApplicable.

Any financial or other material interest of the directors,
promoters or keymanagerial personnel in such deposits
and the effect of such interest in so far as it is different
from the interests of other persons

No.j.

3. DETAILS OF ANY OUTSTANDING DEPOSITS
AmountOutstanding Rs. 9.08Crores (CurrentOutstanding)a.
Date of acceptance stw.e.f. 1 October, 2022b.
Total amount accepted Rs. 9.08Croresc.
Rate of Interest In the range of 7.25% p.a. to 8.25% p.a.d.
Total number of depositors 22 Nos.e.
Default, if any, in repayment of deposits and payment of
interest thereon, if any, including number of depositors,
amount and duration of default involved

NILf.

Anywaiverbythedepositors,of interestaccruedondeposits NOg
4 FINANCIAL POSITION OF THE COMPANY
a Profits of the Company, before and after making provision for tax, for the three

financial years immediately preceding the date of issue of circular or
advertisement (StandaloneFinancials)

c Asummaryof the financial positionof theCompanyas in the three auditedbalance sheets immediately preceding thedateof issueof circular or advertisement
In Rs. Lakhs

Audited Cash FlowStatement for the three years immediately preceding the date of issue of circular or advertisement In Rs. Lakhs

Particulars Year ended
31.03.2023

Year ended
31.03.2022

Year ended
31.03.2021

Cash Inflow from Operating Activities 2,997.84 5,114.98 3,222.94
Cash inflow from Investing Activities (2,055.87) (9,828.07) (3,955.43)
Cash inflow from Financing Activities (999.39) 4,584.22 300.15

Any change in accounting policies during the last three years
and their effect on theprofits and the reservesof theCompany.

Not Applicable. The Company has adopted Indian Accounting Standards (“Ind AS”) from April 01, 2017.
Accordingly, the Financial Statements from FY 2017-18 onwards are prepared in accordance with Ind AS,
prescribed under Section 133 of theCompaniesAct, 2013, readwith the relevant Rules issued thereunder and
the other recognised accounting practices and policies to the extent applicable.

e.

5
a.
b.

c.
d.
e.
f.
g.

Assets Year ended
31.03.2023

Year ended
31.03.2022

Year ended
31.03.2021

Non-Current Assets
Property, Plant and Equipment 21,431.91 15,839.62 9,285.07
Capital work-in-progress 1,133.41 6,282.47 3,804.66
Goodwill 1,465.10 1,465.10 1,465.10
Other Intangible Assets 31.35 41.21 14.32
Deferred Tax Assets 1,523.60 1,704.65 2,381.92
Right of Use Assets 23.86 35.79 47.72
Other non-current assets - - 184.99
Other non-Current Financial Assets - 754.38 432.53 55.85
Non-Current Investments
Total Non-Current Assets 26,363.61 25,801.37 17,239.63
Total Current Assets 13,674.50 12,533.38 9,049.01
Total Assets 40,038.11 38,334.75 26,288.64

In Rs. Lakhs

Equity and Liabilities Year ended
31.03.2023

Year ended
31.03.2022

Year ended
31.03.2021

Equity
Equity Share capital 2,493.99 2,493.99 2,493.99
Other Equity 17,295.93 16,839.54 14,794.28
Liabilities
Non-Current Liabilities 7,026.86 6,300.78 2,184.87
Current liabilities 13,221.33 12,700.44 6,815.50
Total Equity and liabilities 40,038.11 38,334.75 26,288.64

h.

In Rs. Lakhs
Particulars Year ended

31.03.2023
Year ended
31.03.2022

Year ended
31.03.2021

Profit/(Loss) Before Tax 1,050.21 3,416.96 3,402.02
Profit/(Loss) After Tax 685.67 2,136.34 3,256.08

b Dividends declared by the company in respect of the said three financial years;
Interest coverage ratio for last three years

For Rahul Gautam Divan & Associates
ICAI Firm Registration number: 120294W

Chartered Accountants

ADECLARATIONBYTHEDIRECTORSTHAT
theCompany has not defaulted in the repayment of deposits accepted either before or after the commencement of theAct or payment of interest there on;
the board of directors have satisfied themselves fully with respect to the affairs and prospects of the Company and that they are of the opinion that having regard to the estimated
future financial position of theCompany, theCompanywill be able tomeet its liabilities as andwhen they becomedue and that theCompanywill not become insolvent within a period
of one year from the date of issue of the circular or advertisement;
theCompany has compliedwith the provisions of theAct and the rulesmade thereunder;
the compliancewith theAct and the rules does not imply that repayment of deposits is guaranteed by theCentralGovernment;
the deposits accepted by the company before the commencement of theAct have been repaid in full.
in case of any adverse change in credit rating, depositorswill be given a chance towithdrawdepositswithout any penalty;
the deposits shall be used only for the purposes indicated in the circular or circular in the formof advertisement;
the deposits accepted by the Company (other than the secured deposits, if any, aggregate amount of which to be indicated) are unsecured and rank pari-passu with other
unsecured liabilities of theCompany.

d

Particulars Year ended
31.03.2023

Year ended
31.03.2022

Year ended
31.03.2021

Dividend Proposed/
Paid / Declared

Nil 10%
(Paid)

Interest coverage ratio 2.00 9.77 15.18

20%
(Paid)

00459347
00422783

02879174

00392020

DIN
Business
Business

Business

Profession

Occupation Name DIN Occupation
5
6

7

8

317/321, Prospect Chambers,
Dr. D. N. Road, Fort,
Mumbai – 400 001

Rahul Divan
Partner

Membership No. 100733
UDIN: 23100733BGYAZH7445

thDate : 13 October, 2023
Place : Mumbai

DMCC SPECIALITY CHEMICALS LIMITED
(Formerly known as “The Dharamsi Morarji Chemical Company Ltd”)

CIN: L24110MH1919PLC000564
Regd. Off.: Prospect Chambers, 317/321, Dr. D.N.Road, Fort, Mumbai - 400 001 (India)

Web:www.dmcc.comEmail: investor@dmcc.com Ph.: +91 22 22048881-2-3

Date: Friday, November 17, 2023
Place: Mumbai

Sd/-
Ms. Rajani Nanavath

Acquirer

RICHIRICH INVENTURES LIMITED
Corporate Identification Number: L65990MH1986PLC039163;

Registered Office: A-1 Emperor Court, Ground Floor, Yashwant Nagar, Vakola, Mumbai - 400055, Maharashtra, India;
Contact Number: 022-79664656; Website: www.richirichinventures.com; Email ID: richagro@yahoo.co.in

Swaraj Shares and Securities Private Limited
Corporate Identification Number: U51101WB2000PTC092621
Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai- 400093, Maharashtra, India
Contact Person: Pankita Patel/ Tanmoy Banerjee
Contact Number: +91-22-69649999
Email Address: compliance@swarajshares.com
Investor grievance Email Address: investor.relations@swarajshares.com
SEBI Registration Number: INM00012980
Validity: Permanent

ISSUED BY MANAGER TO THE OFFER

Open Offer for acquisition of up to 22,88,000 (Twenty-Two Lakhs Eighty-Eight Thousand) Equity Shares representing 26.00% (Twenty-Six
Percent) of the Expanded Voting Capital of Richirich Inventures Limited at an offer price of `̀̀̀̀7.00/- (Rupees Seven Only) per Equity Share,
payable in cash, to the Public Shareholders of the Target Company, by Ms. Rajani Nanavath (‘Acquirer’) pursuant to and in compliance with
the provisions of SEBI (SAST) Regulations.
This Post-Offer Public Announcement is being issued by Swaraj Shares and Securities Private Limited, the Manager to the Offer (‘Manager’), on behalf
of the Acquirer, in connection with the Offer made by the Acquirer to the Public Shareholders of the Target Company, pursuant to and in compliance with
the provisions of Regulation 18 (12) and other applicable provisions under the SEBI (SAST) Regulations (‘Post-Offer Public Announcement’). This Post-
Offer Public Announcement should be read in continuation of, and in conjunction with the: a) Public Announcement dated Wednesday, July 05, 2023
(‘Public Announcement’), (b) Detailed Public Statement dated Monday, July 10, 2023, in connection with this Offer, published on behalf of the Acquirer
on Tuesday, July 11, 2023, in Financial Express (English Daily) (All India Editions), Jansatta (Hindi daily) (All Editions) and Mumbai Lakshadweep (Marathi
Daily) (Mumbai Edition) (‘Newspapers’) (‘Detailed Public Statement’), (c) Draft Letter of Offer dated Tuesday, July 18, 2023 (‘Draft Letter of Offer’),
(d) Letter of Offer along with the Form of Acceptance-cum-Acknowledgement dated Thursday, October 05, 2023 (‘Letter of Offer’), (e) Recommendations
of the Independent Directors of the Target Company which were approved on approved on Thursday, October 12, 2023, and published in the
Newspapers on Friday, October 13, 2023 (‘Recommendations of the Independent Directors of the Target Company’), and (f) Pre-Offer Public
Announcement which was approved on Friday, October 13, 2023, and published in the Newspapers on Monday, October 16, 2023 (‘Pre-Offer Public
Announcement’).
1. Name of the Target Company Richirich Inventures Limited’, a public limited company incorporated on March 07, 1986, under the provisions

of the Companies Act, 1956, bearing CIN ‘L65990MH1986PLC039163’, with its registered office located
at A-1 Ground Floor, Emperor Court Church View Yashwant Nagar, Vakola, Santacruz (East), Mumbai –
400055, Maharashtra, India

2. Name of the Acquirer and PACs Ms. Rajani Nanavath, d/o Mr. Koteru Seshireddy, aged 35 years, Indian Resident, bearing Permanent
Account Number ‘CEUPK7679K’ under the Income Tax Act, 1961, resident at 3-167, Savabanda Thanda,
Polkampally, Doulathabad Mandal, Polkampalle, Mahabubnagar - 509336, Telangana, India.
There are no persons acting in concert with the Acquirer for the purpose of this Offer.

3. Name of Manager to the Offer Swaraj Shares and Securities Private Limited
4. Name of Registrar to the Offer Venture Capital and Corporate Investments Private Limited
5. Offer Details
5.1 Date of Opening of the Offer Tuesday, October 17, 2023
5.2 Date of Closing of the Offer Tuesday, October 31, 2023
6. Date of Payment of Consideration Friday, November 10, 2023
7. Details of the Acquisition

Particulars Proposed in the Offer Document Actuals
(Assuming full acceptance in this Offer)

7.1 Offer Price `7.00/- `7.00/-
(Rupees Seven Only) (Rupees Seven Only)

7.2 Aggregate number of Equity 22,88,000 20,825
Shares tendered (Twenty-Two Lakhs Eighty-Eight Thousand) (Twenty Thousand Eight Hundred and Twenty-Five)

7.3 Aggregate number of Equity 22,88,000 20,825
Shares accepted (Twenty-Two Lakhs Eighty-Eight Thousand) (Twenty Thousand Eight Hundred and Twenty-Five)

7.4 Size of the Open Offer(Number of `1,60,16,000.00/- `1,45,775.00/-
Equity Shares multiplied by Offer (Rupees One Crore Sixty Lakhs (Rupees One Lakh Forty-Five Thousand
Price per Equity Share) and Sixteen Thousand Only) Seven Hundred and Seventy-Five Only)

7.5 Shareholding of the Acquirer before the Share Purchase Agreement/ Public Announcement
a) Number of Equity Shares — —
b) % of total Expanded Voting Share — —

Capital
7.6 Equity Shares proposed to be acquired by way of Share Purchase Agreement
a) Number of Equity Shares 11,51,994 11,51,994

(Eleven Lakhs Fifty-One Thousand (Eleven Lakhs Fifty-One
Nine Hundred and Ninety-Four) Thousand Nine Hundred and Ninety-Four)

b) % of total Expanded Voting Share 13.09% 13.09%
Capital (Thirteen-point Zero Nine Percent) (Thirteen-point Zero Nine Percent)

7.7 Equity Shares acquired by way of Offer
a) Number of Equity Shares 22,88,000 20,825

(Twenty-Two Lakhs Eighty-Eight Thousand) (Twenty Thousand Eight Hundred and Twenty-Five)
b) % of total Expanded Voting Share 26.00% 0.24%

Capital (Twenty-Six Percent) (Zero-point Two Four Percent)
7.8 Equity Shares acquired after the Detailed Public StatementFurther, vide Board Resolution dated Friday, September 08, 2023, the Target

Company has allotted 40,00,000 Equity Shares, to the Acquirer vide Share Subscription Agreement (Preferential Issue)
a) Number of Equity Shares acquired 40,00,000 40,00,000

(Forty Lakhs) (Forty Lakhs)
b) Price of the Equity Shares acquired `6.00/- `6.00/-

(Rupees Six Only) (Rupees Six Only)
c) % of total Expanded Voting Share 45.46% 45.46%

Capital (Forty-Five-point Four Six Percent) (Forty-Five-point Four Six Percent)
7.9 Post-Offer shareholding of the Acquirer
a) Number of Equity Shares 74,39,994 51,72,819

(Seventy-Four Lakhs Thirty-Nine Thousand (Fifty-One Lakhs Seventy-Two Thousand
Nine Hundred and Ninety-Four) Eight Hundred and Nineteen)

b) % of total Expanded Voting Share 84.55% 58.78%
Capital (Eighty-Four-point Five Five Percent) (Fifty-Eight-point Seven Eight Percent)

7.10 Pre-Offer and Post-Offer shareholding of the Public Shareholders (excluding the parties to the Share Purchase Agreement)
Particulars Pre-Offer Post-Offer Pre-Offer Post-Offer

a) Number of Equity Shares 36,48,006 13,60,006 36,48,006 36,27,181
(Thirty-Six Lakhs (Thirteen Lakhs Sixty (Thirty-Six Lakhs (Thirty-Six Lakhs

Forty-Eight Thousand Thousand and Six) Forty-Eight Thousand Twenty-Seven Thousand
and Six) and Six) One Hundred and

Eighty-One)
b) % of total Expanded Voting Share 41.45% 15.45% 41.45% 41.22%

Capital (Forty-One-point (Fifteen-point Four (Forty-One-point (Forty-One-point
Four Five Percent) Five Percent) Four Five Percent) Two Two Percent)

8. The Acquirer accepts full responsibility for the information contained in this Post-Offer Public Announcement and her obligations specified under
SEBI (SAST) Regulations.

9. The Acquirer will consummate the Share Purchase Agreements transaction in accordance with the provisions of Regulations 22 (1), and 22 (3) read
with 17 of the SEBI (SAST) Regulations, and will make an application for reclassification of hereself as the promoter of the Target Company in
accordance with the provisions of Regulation 31A (10) of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, including subsequent amendments thereto (‘SEBI (LODR) Regulations’).

10. A copy of this Post-Offer Public Announcement will be accessible on the websites of Securities and Exchange Board of India at
www.sebi.gov.in, BSE at www.bseindia.com and the registered office of the Target Company.

11. The capitalized terms used in this Post-Offer Public Announcement shall have the meaning assigned to them in the Letter of Offer, unless otherwise
specified.

POST-OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF

Place: Mumbai
Date: Saturday, November 18, 2023

Sd/-
Ms. Ira Ramesh Mishra

Acquirer

Swaraj Shares and Securities Private Limited
Corporate Identification Number: U51101WB2000PTC092621
Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093,
Maharashtra, India
Contact Person: Tanmoy Banerjee/ Pankita Patel
Tel No.: +91-22-69649999
Email: compliance@swarajshares.com
SEBI Registration No.: INM00012980
Validity: Permanent

Issued by the Manager to the Open Offer on Behalf of the AcquirerC. The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE in the form of
separate window as provided under the SEBI (SAST) Regulations read with SEBI Circulars bearing reference numbers CIR/CFD/
POLICY/CELL/1/2015 dated April 13, 2015, CFD/DCR2/CIR/P/2016/131 dated December 09, 2016, and SEBI/HO/CFD/DCR-
III/CIR/P/2021/615 dated August 13, 2021, as may be amended from time to time (‘Acquisition Window’).

D. BSE shall be the Designated Stock Exchange for the purpose of tendering of Offer Shares in the Offer.
E. The Acquirer has appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the Open Offer, through whom

the purchases and the settlement of the Offer shall be made. The contact details of the Buying Broker are as mentioned below:
Name Nikunj Stock Brokers Limited
Address A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007
Contact Number +91-011-47030017 -18
E-mail Address complianceofficer@nikunjonline.com
Contact Person Mr. Pramod Kumar Sultania

F. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective stock-
brokers (‘Selling Brokers’) within the normal trading hours of the secondary market, during the Tendering Period.

IX. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER
OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS

ON THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES IN THIS OFFER.
EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC SHAREHOLDERS.

X. OTHER INFORMATION
A. The Acquirer accepts full and final responsibility for the information contained in the Public Announcement and the Detailed Public

Statement and for their obligations as laid down in SEBI (SAST) Regulations. All information pertaining to the Target Company has
been obtained from (i) publicly available sources; or (ii) any information provided or confirmed by the Target Company, and the
accuracy thereof has not been independently verified by the Manager.

B. The Acquirer has appointed Purva Sharegistry (India) Private Limited, as the Registrar, having office at Unit No. 9, Ground Floor,
Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East, Mumbai - 400 011, Maharashtra, India, bearing contact details
such as contact number '022-2301-2518/8261', Email Address 'support@purvashare.com' and website 'www.purvashare.com'.
The Contact Person Ms. Deepali Dhuri can be contacted from 10:00 a.m. (Indian Standard Time) to 5:00 p.m. (Indian Standard
Time) on working days (except Saturdays, Sundays and all public holidays), during the Tendering Period.

C. Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Acquirer has appointed Swaraj Shares and Securities Private
Limited as the Manager.

D. This Detailed Public Statement will be available and accessible on the website of the Manager at www.swarajshares.com and
is also expected to be available on the website of SEBI at www.sebi.gov.in and BSE at www.bseindia.com.
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Beejay Ads,
Opera House
Phone : 23692926 / 56051035.

Color Spot,
Byculla (E),
Phone : 23748048 / 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.
Antop Hill
Phone: 24159061
Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 / 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,
Opp.G.P.O., Fort.
Phone : 2263 00232.
Mobile : 9892091257.

Manjyot Ads,
Currey Road (E)
Phone : 24700338.
Mobile : 9820460262.

OM Sai Ram Advtg.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,
Phone : 23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central
Mobile: 9819891116

Sarjan Advertising,
Tardeo,
Phone : 66626983

Sanjeet Communication
Fort.
Phone : 40024682/ 40792205.

S. Arts Advtg.
Masjid
Phone: 23415111

Taj Publicity Services,
Byculla (W),
Phone : 2305 4894.
Mobile : 9892011371.

Yugarambha Advertising,
Girgaon,
Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),
Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,
Dadar (W),
Phone : 2422 9241/
2422 0445.

DATEY Advertising,
Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 / 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

Pallavi Advtg.
Dadar (W),
Mobile: 9869109765

Shree Swami Samarth Advertising,
Dadar (W),
Phone : 24440631
Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),
Phone : 2422 5672.
Mobile : 9920640689

Media Junction,
Matunga (W),
Phone: 022-66393184/ 022-66332340
Mobile: 9820295353/ 9821656198

Achievers Media
Bandra (W.),
Phone : 22691584

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W.),
Mobile : 9867445557

Space Age Advertising,
Bandra (E)
Phone : 26552207
Mobile : 9869666222/ 9869998877

Kirti Agencies,
Khar (W),
Phone : 26047542.

Hindustan Advertising
Vile Parle (W),
Phone : 26146229

Promserve
Vile Parle (W),
Mobile : 9167778766

Venture
Andheri (E)
Phone : 61226000

Anuja Media
Andheri (W),
Mobile : 9152895703

Bombay Publicity
Andheri (W)
Mobile : 9870703542

Carl Advertising,
Andheri (W),
Phone : 6696 3441 / 42.

Gauri Press Communication,
Andheri (E),
Mobile: 9820069565/ 9820069568

Keyon Publicity
Andheri (E.)
Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 / 26316960.

Multimedia Informatics
Andheri (W),
8286013339

Prime Publicity Services,
Andheri (E),
Phone : 26839686 / 26830304.

Zoyz Creations
Andheri (W),
Phone: 022-26288794
Mobile: 9833364551/ 9820199918

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

CSP
Goregaon (E)
Mobile : 8652400931

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 / 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),
Phone: 26852294
Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,
Malad (W),
Phone: 28835457/ 28805487
Mobile: 9322265715

Signature
Malad (W),
Phone : 022-28811012
Mobile : 9820489442

CLASSIFIED CENTRES IN MUMBAI

Place: Mumbai
Date: Saturday, November 18, 2023

Sd/-
Ms. Ira Ramesh Mishra

Acquirer

Swaraj Shares and Securities Private Limited
Corporate Identification Number: U51101WB2000PTC092621
Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093,
Maharashtra, India
Contact Person: Tanmoy Banerjee/ Pankita Patel
Tel No.: +91-22-69649999
Email: compliance@swarajshares.com
SEBI Registration No.: INM00012980
Validity: Permanent

Issued by the Manager to the Open Offer on Behalf of the AcquirerC. The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE in the form of
separate window as provided under the SEBI (SAST) Regulations read with SEBI Circulars bearing reference numbers CIR/CFD/
POLICY/CELL/1/2015 dated April 13, 2015, CFD/DCR2/CIR/P/2016/131 dated December 09, 2016, and SEBI/HO/CFD/DCR-
III/CIR/P/2021/615 dated August 13, 2021, as may be amended from time to time (‘Acquisition Window’).

D. BSE shall be the Designated Stock Exchange for the purpose of tendering of Offer Shares in the Offer.
E. The Acquirer has appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the Open Offer, through whom

the purchases and the settlement of the Offer shall be made. The contact details of the Buying Broker are as mentioned below:
Name Nikunj Stock Brokers Limited
Address A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007
Contact Number +91-011-47030017 -18
E-mail Address complianceofficer@nikunjonline.com
Contact Person Mr. Pramod Kumar Sultania

F. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective stock-
brokers (‘Selling Brokers’) within the normal trading hours of the secondary market, during the Tendering Period.

IX. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER
OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS

ON THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES IN THIS OFFER.
EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC SHAREHOLDERS.

X . OTHER INFORMATION
A. The Acquirer accepts full and final responsibility for the information contained in the Public Announcement and the Detailed Public

Statement and for their obligations as laid down in SEBI (SAST) Regulations. All information pertaining to the Target Company has
been obtained from (i) publicly available sources; or (ii) any information provided or confirmed by the Target Company, and the
accuracy thereof has not been independently verified by the Manager.

B. The Acquirer has appointed Purva Sharegistry (India) Private Limited, as the Registrar, having office at Unit No. 9, Ground Floor,
Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East, Mumbai - 400 011, Maharashtra, India, bearing contact details
such as contact number '022-2301-2518/8261', Email Address 'support@purvashare.com' and website 'www.purvashare.com'.
The Contact Person Ms. Deepali Dhuri can be contacted from 10:00 a.m. (Indian Standard Time) to 5:00 p.m. (Indian Standard
Time) on working days (except Saturdays, Sundays and all public holidays), during the Tendering Period.

C. Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Acquirer has appointed Swaraj Shares and Securities Private
Limited as the Manager.

D. This Detailed Public Statement will be available and accessible on the website of the Manager at www.swarajshares.com and
is also expected to be available on the website of SEBI at www.sebi.gov.in and BSE at www.bseindia.com.
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